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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
BENCH AT PUNE

ORIGINAL APPLICATION NO 198/2024

IN THE MATTER OF NEWS I'TEM TITLED “COAL OVER
CONSERVATION : STATE WILD LIFE BOARD OKAYS
MINING IN CHANDRAPUR TIGER CORRIDOR”
PUIBLISHED IN THE TIMES OF INDIA ON 27-8-2024

REPLY OF RESPONDENT NO. 1 TO THE ORIGINAL
APPLICATION ON AFFIDAVIT

I Prashant Khanderao Khade, age 45 Yrs, Occu. Service, as Divisional
Forest Officer R/o Chandrapur, the respondent no 1. do hereby take

oath and state as under:

1. Tt is submitted that there is availability of Coal and therefore the
lands in and around the city of Chandrapur came to be acquired by
the Western coal fields Ltd., as per the provisions of the Coal Bearing
Areas (Acquisition and Development) Act, 1957 for coal excavation,
after acquisition of the land the WCL has undertaken several

activities for coal mining, it is operating coal mining. It is submitted

. that WCL is operating mining activities in large scale in and around

?Ch andrapur City. It is submitted that intending to extend its activities
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| of Forests, [ntegrated Regional Office,
al O 1

Assistant Inspector Genet N
Nagpur, Chief Conservator of Forests,

Office Chandrapur Forest Division Dtd.27-3-
3-2024 is annexe

27-3-
that only 93 trees Were

andrapur Circle

MoEF & CC,
and Divisional Forest o
2024. Site inspection report dtd

per the report it is stated
Ha Forest Land and 98%

towards the impact of

Annexure R-12. As
of the area was

found in the proposed 80.77

already broken. The respondents are vigilant

mining and is highly committed towards Environmental, Forest and

wildlife Mitigation

wildlife Conservation issues. The recently approved :
el \“'.” :
ecific and recommended after the thorough study

d MoEF & cé

t]
has scrutinized the necessity of the diversion of forest land before. > s

measures are site sp

by the experts in the field. The answering respondent an

according the clearances. '\‘\\ .
14. The coal produced from this project is being supplied to anothér\”:;\ i "

public sector company Chandrapur Super Thermal Power Station via

aerial rope conveyor since the inception.

15.  The proposed 80.77 Ha forest land was already broken and lying
as benches and water body. Hence, as stated in the article, there is no
possibility of movement of tigers in the proposed forest Jand. But, there
is a possibility of movement of tiger and other wildlife adjacent forest
land which is clearly demarcated by a Safety Zone, 1p view of th

diversi e
on of 80.77 Ha Forest Land, compensatory afforestation of

162.00 Ha degraded Forest Land was already carr;
Y carried out thrg
ugh State
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the coal seams. Due to the location specific nature of availability of
coal reserve forest land has to be c¢hosen for this project. The 80.77
Ha forest land is located at Durgapur Opencast Coal Mining Project
at Chandrapur District. This forest land was mined out during the
period from 8™ November 2005 to 7" November 2013 vide Forest
Clearance letter no.8-123/2003-FC issued by the MoEF & CC, New
Delhi on dated 08" November 2005. This forest land is not falling in
Eco-Sensitive Zone, Buffer Zone and Core Zone of Tadoba Andhari
Tiger Reserve at Chandrapur District. But, the forest compartment
400 and 401 in which 80.77 Ha., is located is falling under the Tiger
Corridor of Tadoba Andhari Tiger Reserve. Hence as directed the by
the Principal Chief Conservator of Forests (PCCF), Maharashtra State
vide letter dated 14.02.2024, a Wildlife Clearance proposal was
submitted in Parivesh 2.0 Portal vide proposal number:
WL/MH/MIN/QRY/463196/ 2024 on dated 27.02.2024. The

proposal dtd.27-2-2024 is annexed herewith as Annexure R-2.

4. That, a part of the above, subsequently the Government of India
has notified 410.96 Ha land area including adjacent forest land
admeasuring 121.58 Ha through CBA (A&D) Act 1957 notification
vide S.0.No.2922 dated 25.11.2010. Hence, renewal of forest
clearance of 80.77 Ha., forest land become indispensable to approach
the 121.58 Ha Forest Land for the user agency. It is pertinent to

mention that the 121.58 Ha has been diverted vide letter F.No. 8-84-
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e ' | Officer), Nagpur hag

Desk-17/FCA-S1/PID-

5.05,202 ipndidrens
15.05.2024 11192/Chandrapur/ 353

pPCCF  (Nodal ( ]
E:rwm'dnd point-wise compliance to ethé
principal Secretary (Forests), Revenu

¥ « ’ ]mbai
Forest Department, Mantralaya, Mu

19.06.2024 IFLD-2019/CR-310/1-10

Under Secretary  (Forests), Rcvell:uc ]ﬁ
Forest  Department  forwarded ] the
proposal to MoEF & CC, New Delhi

—

02.08.2024 8-123/2004-1ICVol,
1/78809/2024

MolilF & CC, New Delhi raised 22 point

queries _—

02.08.2024 8-123/2003-I'CVol.
1/78808/2024

MoEF & CC, New Delhi instructed MoEF &
CC - IRO-Nagpur for Site Inspection

29.08.2024 -

Site  Inspection conducted by  Shri,
C.B.Tahsildar, AIGF-MoEF & CC, IRO,

Nagpur

—

13.09.2024 WCL/CHA/AGM /PLG/REV
/4711

WCL submitted point wise reply to the
queries to Divisional Forest Officer,
Chandrapur

26.09.2024 Desk-14/Survey/Land/882

e |

—

DFO, Chandrapur has submitted point-wise
reply to Chief Conservator of Forests (CCp),
Chandrapur Circle

07.10.2024 Desk-

3(1)/Land/C.No.48/2024—
25/1016

22.10.2024 Desk-17/ FCA-81/PID.-
6704 /Chandrapur/ 1671

———— —

CCF-(]J.handrapur has fomﬁﬁ‘ the

compliance report ¢q APCCE: (Ned
tficer), Van Bhavan, Nagpur .. .~ -

¥

Nodal Officer has submitted phc'ﬁn

Mantralaya, Mumbaj

reply to the Principal Séc're_taiy > '§Jts)

e
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proposal was already in place for renewal of forest clearance of 80.77
Ha. Further it is necessary to submit that this project is not involved

with rehabilitation of any villages.

6. Hence in these peculiar circumstances an application/proposal for
Renewal of Forest Clearance Proposal submitted to Divisional Forest
Officer vide letter no. WCL/CHA/AGM/PLG/REV/6157 dated
31.01.2013/01.02.2013. APCCF (Nodal Officer), Maharashtra State
has recommended the proposal and forwarded to the Principal
Secretary (Forest), M.S. vide letter dated 23.08.2019. Principal
Secretary (Forests), Maharashtra State has recommended the
proposal and submitted the same to the Secretary, MoEF & CC vide
letter dated 19.06.2024. The series of the above letters are annexed

herewith as Annexure R-6 to R-8 respectively.

7. It is submitted that the project is located at 12.25 km from the
core area and 1.25 km from the buffer area of Tadoba Andhari Tiger
Reserve (TATR) in Maharashtra. Here it is submitted that the area is
not adjacent to the core area, and hence the wild animal may move in
and around the area, but it cannot be said that, the area has habitat of
the wild animals. It is submitted that the area is adjoining to the
notified buffer zone of Tadoba Andhari Tier Reserve and Part of tiger
corridor which is very near to Chandrapur Town. It is submitted that
there is approved plan for protection of Tiger which is spread across

Tadoba Andhari to Kanhargaon to Tipeshwar Wildlife Sanctuary. It is
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09.04.2021

Desk-
3(1)/1.and/ Pr.Kr.48/2020-

01/ 2338

Compliance Report forwarded by CCF ln.
APCCI, Van Bhavan, Nagpur

APCCI (WL) raised queries regarding tige

02-006-2021

Dcsk—l(ll)/Snn*ny/ 91~

corridor, applicability of new proposal foy

—

22/12¢
i Safety Zone area, elc.
rey/ L ' ‘0 iss e 'L, for compliance of
10.01.2022 | Desk-14/Survey/ Land/1821 | DIFO l.sz-.uqd letter to W(,‘I
queries raised by APCCF (WL)

]

19.05.202!

I'.No.6-1/2023 WL

NBWIL recommended the diversion of

121,58 Ha Forest land.

——

06.06.2023

WCL/CHA/AGM/PLG/REV
/85

Updated Compliance report submitted to
DI'O on queries raised by APCCF (WL),

Nagpur vide letter dated 02.06.2021

Desk-14/Survey/Land/413

DFO forwarded the Compliance report to

19.06.2023
Chief Conservator of Forests, Chandrapur
Circle
10.07.2023 | Desk- CCF-Chandrapur Circle forwarded the
3(1)/Land/Pr.Kr.48/2023- | Compliance Report to APCCF (WL), East
24/ 472 Wing, Nagpur
27.07.2023 Desk-1(B)/Survey/23- APCCF (WL) has returned the proposal to
24/450 CCF, Chandrapur Circle to scrutiny-again
and submit fresh proposal "% £
Tt Ny S _
24.08.2023 | Desk- CCF forwarded the APCC (;;W.. /!,
3(1)/Land/Pr.Kr.48/23- dated 27.07.2023 to IﬁFOi“,-"C 2 .
24/1660 Forest Division f / i“’ '
T L ¥
6.10. 5 ! ;
06.10.2023 | Desk-14/Survey/Land/1642 | DFO forwarded the communication-to¥Area
General Manager, Chandrz;lpur\'@éégnd
25.10.2023 }ggL/CHA/AGM/PLG/REV WCL submitted compliance {o'th :
5 raised by APCCF (WL) vide: ]\:? 39::?111&1'}
27.07.2023 : e‘ﬁf_:{}i?tEd
27.10.2023 Desk-14/Survey/Land/1799 | DFO forwarded the compli _
Chief Conservator of F Pliance of WCL to
Circle orests, Chandrapur
03.11.2023 | Desk- - -
Chief Conse
3(1 i . rvator Of
Zg f)l/() ;1;1d/Pr.Kr.48/2023- Clyf:le asked clari ﬁcati;?rtest& Chandmpur
Officer) about submjssi 0 APCCF (Nodal
24.11.2023 | Desk- Sslon of new propogal
17/Nodal /FCA/S1/PID- é\;’(ifll? (Nodal Officer) given clarif
r 6704/ C’Pur/2023-24/25 continue the already sylym;i Clarification to
0 / CPur/2023-24/2506 | in Parivegh 1.0, Y submitted Fe Proposal
1.12.2023 Desk- CCF, Chand
3(1)/Land/Pr.Kr.48/2023- o0 Mlandrapur - Qjy
: proposal ircle  f .
24/1181 to Apce Orwardeq
e ————— Naenur F €d the
| Nagpur (WL), East Wing,

\
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9. That as already submitted WiI after conducting a detailed study of
the area, submitted its report vide report Dtd.25th June 2014 and
suggested to divert the same with some stringent conditions to be
complied with by the user agency to protect the flora and fauna of the
said area with a prime intention to protect the wild life of the said
area. As per which the WCL was asked to deposit an amount of

Rs.91.00 lakhs to Tadoba Andhari Tiger Foundation which was
deposited by the WCL on 15-10-2024.

10. That, at the risk of the repetition it is once again submitted that
Durgapur Opencast Project is located 12.25 Kms away from the Tadoba
Andhari Tiger Reserve. This project is not falling in Buffer Zone and
Eco-Sensitive Zone of Tadoba Andhari Tiger Reserve. This project is
started since 1979 and the proposed forest land_ was already diverted /
mined out during the earlier forest clearance period from 08.11.2005 to
07.11.2013. Currently, the proposed 80.77 Ha forest land is lying with
benches and water body for which WCL is applied for renewal of Forest
Clearance and wildlife clearance. Copy of the map showing the 80.7~

Ha is annexed herewith as Annexure R-11.

11.  Though the area was already mined out, WCL is applied for
Wildlife Clearance as per the directions of the Principal Chief
Conservator of Forests as above said. It is submitted that the answering
respondents are receiving all the necessary applications from the WCL

and it is following all the legal formalities for the diversion of forest

(¥ Scanned with OKEN Scanner
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t Dept., Maharashy, 12

e (Forests), Revenue L &
PI‘.KI}»292‘£ 28 Governmen a
1237/2024- : ;
R Hn SBWL Meeting held under }’rllzea(SI]::tI;manshlp of
12.08.2024 | SBWL Meclifs the Chief Minister, Maharashtr e
amemsmpmsammm==2® - o . BWL Meeting by Under
perE WLP.08 24/Pr.Kr.2 Minutes of the S
26.08.2024 9/I'.2 ' Secretary (Forests)
49/~ s Sl ;
PCCF (WL) has issued a demand letter stating
30.08.2024 | Deske with 2 conditions
23(2)/WL/Survey/
Pr.Kr.191/
1772/2024-25
ildli itigation as per
2 2% Payment payment towards Wildlife Mi
e : condition of the PCCF (WL), M.S
22.10.2024 | Desk- Field Director (TATR) issued conﬁrrn' ation
5/Survey/Pr.Kr. /| receipt of payment and forwarded compliance of
2729 SBWL to PCCF (WL), M. S
24.10.2024 | Desk- DFO, Chandrapur has forwarded the SBWL
14/Survey/Survey/ | Compliance along with Stamp Paper undertaking
Land/1047 to the Chief Conservator of Forests, Chandrapur
Circle
28.10.2024 | Desk- Chief Conservator of Forest, Chandrapat—€ircle
3(1)/Land/Pr.Kr.4 | has forwarded the compliance repgrt £ APCCF
8(1)/2024-25/1207 | (WL), East Wing, Nagpur PP
P A
81102024 | Desk- APCCF (WL) has forwarded/ the’ ‘conrejia
€ CORY
1(b)/Survey/Pr.Kr. | report to the Office of the PCCEM) Y %ance
295/24-25/779 4§ Rlgy
18.11.2024 | Desk- PCCF (WL) - R‘\_\. _\_\-:“x,-._f;c:;;.; 1
agreed with
23(2)/WL/Survey/ |and forwarde% the wlgartth& é%;ﬂgtléagl::e Jreport
Pr.Kr.292/ Secretary (Forests), Revenue &\ .-.'9‘-t;.?n&§1pal
4238/2024-25 Maharashtra State kI:eﬁra“t ¢Dept,
s

Chronology of Proposal till June 20 24 (Forest)

08.11.2005

to 07.11.2013

FC

MOoEF letter no.8-123/2003-

—_—

e e S—

Diversion of 80.77 Ha Forest Clearance

approved for 8 years

01.02.2013 WCL/CI
s 7/ 1A/AGM/PLG/REY Proposal for renewal of 80_;7-_?1_-_-_———_
clearance submitted to DFQ éhand;la A
10.09.2015 FP/MH/MI , —
/ Mi‘ Renewal of 80.77 Ha fgl‘_e_s—t__Tﬁ__—-—
Clearance
R i | SRS
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19.03.2024

WCL/CI-IA/AGM/P
LG/REV/9780

WCL also wrote a letter to Wildlife Institute of |
India - Dehradun for clarification regarding |
separate Wildlife Impact Assessment Study for

80.77 Ha Forest Land
27.03.2024 Sitjc inspection by | DFO & W, Team Visited the 80.77 Ha Forest |
DFO Land for the proposal of Wildlife Clearance ?
28.03.2024 | Tree Counting RFO Submitted Revised Tree Felling Report
04.04.2024 | Desk- DFO forwarded to proposal to CCF, Chandrzpur
14/Survey/Land/3 | Circle
5
10.04.2024 | Desk- CCF forwarded to APCCF, (Wildlife) East Nagpur |
3(1)/Land/Pr.Kr.4
8/2024-25/ 29
29.04.2024 | Desk- APCCF raised queries on Wildlife Clezrance
1(B)/Survey/24- Proposal
25/119
09.05.2024 | Site Inspection by | CCF & WCL Team Visited the 80.77 Ha Forest
CCF Land for the proposal of Wildlife Clearance
10.05.2024 | WCL/CHA/AGM/P | WCL clarified plantation activities proposed in |
LG/PA/45 the wildlife mitigation measures ;
10.05.2024 | Desk- CCF forwarded to APCCF, (Wildlife) East Nagpur
3(1)/Land/Pr.Kr. |
48/2024-25/162 .
16.05.2024 | WII/AE&CB/ BH/ | WII-Dehradun has clarified that separate
WL/Mining/ 2019- Wildlife Study is not required for 80.77 Ha
01 Forest Land
20.05.2024 ( WCL/CHA/AGM/P | WCL has submitted the clarification given by
LG/REV/ 1344 WII-Dehradun to Principal Secretary (Forests),
Revenue & Forests Department, M.S. and to the
Principal Chief Conservator of Forests, M.S.
20.05.2024 | WCL/CHA/AGM/P | WCL submitted the clarification received from
LG/REV/1344 WII-Dehradun to the Principal Secretary
(Forests), M.S with a copy to the PCCF (WL) and
Nodal Officer, M.S.
27.05.2024 | Desk- APCCF (WL) has forwarded the proposal to the
1(B)/Survey/24- | PCCF (WL), M.S.
25/187
23.07.2024 | Desk- PCCF (WL), M.S. has forwarfled. the V\f'ild]jﬂ?
23(2)/WL/Survey/ | Clearance proposal to the Principal Secretary

(¥ Scanned with OKEN Scanner




Land, During expiry of the earlier
reserve was blocked under the ex
Forest Land, 1t is pertinent to me

Forest Land is located hetween the diverted 121.

mining area within the proj

Iye

Reserve, and also to approach the adjacent 121.58 hec
further mining extension is required. The

proposal was submitted in February 2013 and Wildlife Clearance

nehes of 80,77 Ha Forest Land having #.00 Million Tonn

approval, 8

o0 million tonnes of coal
ayated benches of the 80.77 Ha
ntion that the proposed 80.77 Ha

58 Ha Forest 1 and and

oct, It is humbly submitted that the diverted

o5 of Coal
tares area for

renewal of forest clearance

———
.
ol L S

proposal was submitted in February 2024 itself. Chronology of events/ /'F--“.'

of Forest Clearance and Wildlife clearance are enclosed hereur’lael;'in

tubular form for kind reference,

Chronology of Proposal till June 2024 (wild life): V2 N

Pr.Kr.292/ 5236/
2023-24

Date Letter No./Activity | Description —
14.02.2024 | Desk- This land had been diverted in 200 i
Desk ‘ 5 for a period
23(2)/WL/Survey/ | of 8 years. FC renewal proposal hadpebeen

forwarded by DFO, CCF, Field Director T
, ’ ATR
and APCCF (WL) to PCCF (WL) without Wildlife
clearance as Mitigation Plan had been approved
;llnd b1mplt:'menltcd during FC of adjacent 121.58
a. Surprisingly, PCCF (WL), directed olv
for Wildlife Clearance. -

27.02.2024 n‘?;l}!'];)m'l'ﬁﬂi(n'] of | Accordingly, WCL submitted online Wildlife
ildlife (,Iczfrzmcc Clearance Proposal for renewal forest clearance
Proposal online - | of 80.77 Ha Forest Land
463196
05.03.2024 | Drone Survey Drone Survey conducted.
14.03.20: 'L/CFE '
4.03.2024 }rl&(f_'(,lﬁ/(,HA/AGM/P Hard Copy of Wildlife Clearance Proposal
5/PA/4837 submitted to DFO, Chandrapur

(¥ Scanned with OKEN Scanner
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proposal submitted online (Parivesh 1.0)

03.12.2016

Dosk-s/Sur\-cy/ Land/2043

DFO requested to submit FRA certificate

19.06.2017

}\’CL/CHA/AGM/PLG{RI'IV
1922

Original FRA Certificate submitted to DFO

06.02.2018

Site Inspection by DFO

DFO instructed RFO to count the number of
trees to be felled

=L0%2018 Desk-5/Survey/Land/2765 | DFO forwarded the proposal to Chief
Conservator of Forests, Chandrapur Circle
31.03.2018 Desk- CCF raised queries regarding DGPS Map,

3(1)/Land/Pra.Kra.PR-48/
6639

Cost Benefit Analysis, Justification of the
project, Outer Boundary Map and several

other queries

17/18.09.2018

WCL/CHA/AGM/PLG/REV
/2065

Compliance Report against the queries
raised by CCF have been submitted to DFO,

Chandrapur

CCF instructed to include the details of

24.12.2018 Site Inspection by CCF
trees to be felled in the 80.77 Ha Forest
Vi Land
: 23.08.2019 Desk-17/NC/1/1.D- APCCF/Nodal Officer (Forests) scrutinized
/896/19-20 the proposal and forwarded it to State
* Government with his recommendation
01.01.2021 FLD-2019/Pr.Kr.310/F-g0 Under Secretary, Revenue & Forest Dept.
Maharashtra Government raised a query
Regarding Wildlife Corridor and felling of
trees
20.01.2021 Desk 23(2)/ PCCF (WL) forwarded the queries to CCF,
WL/Survey/Pr.Kr/ 2546/ Chandrapur
2020-21
01.02.2021 Desk- CCF forwarded the queries to DFO-

3(1)/Land.Pr.Kr.48/2020-
21/ 3199

Chandrapur

/ 11.02.2021

Desk-14/Survey/Land/1619

DFO-Chandrapur gave comments and
submitted reply to the queries to CCF-CHA.

/ 02.03.2021

WCL/CHA/AGM/PLG/REV
/ 6844

WCL also submitted reply to the queries
with additional information to DFO

[ 03.03.2021 ,Desk—14/8urvey/und/1719

DFO forwarded the reply submitted by WCL
to CCF, Chandrapur Circle

25.03.2021

Desk-3(1)/Pr.Kr.481/2019-
20/ 4079

CCF, Chandrapur raised a query to DFO on
tree felling and comments on wildlife.

, 05.04.2021 IDesk—14/Suwey/Land/05

DFO-CHA replied the queries

(¥ Scanned with OKEN Scanner



Sll C (8 1w

ject i i ildli nvironment
respondents proposed project is not against wildlife and e

i i ich will end anger human life
but also not against human being which will end ang

' - renewal is alread
and safety, particularly when the area sought for renewal is al y
1 T . -r ] ()f
mined out, and the renewal is for approach the adjacent area

121.58 Hectares of land.

8. That, here it is not out of place to mention that on 27/02/2024 the
WCL had submitted application for wild life clearance for the area of

80-77 H.ares to the respondents/Forest Department online and o,n;;:::’:

14-3-2024 a hard copy was also submitted to the Divisional ;I

Officer i.e. the answering respondent. After which a drone smeyfwa.s \
35 I L T 4
also conducted. The copy of proposal is annexed heré‘with:_. as™

Annexure R-9. Thereafter the user agency as per the requl:'relﬁéht

-""'!“

e Brw

wrote a letter to Wild Life Institute of India whether a separate wﬂa%\;i
life impact assessment study for 80.77 hectares of land, since the

study for 121.58 hectares was already done. However, the WII has

opined that there is no necessity to conduct the separate study as per
their letter dtd. 16-5-2024. The letter dtd.16-5-2024 is annexed

herewith as Annexure R-10. But, study wag conducted by the Wildlife

Institute of India (WII), and the recommendations were suggested by

b}

followed, The copy of WII report is annexed as Annexure R-10

(¥ Scanned with OKEN Scanner
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13122023 PCSk*l(IS)/S“l'V(}_V/Qq_ o '
‘ctor (TATR), Chand t
20:12.2028 Desk-5/Survey/pr. Ky e —— J
[2023-24/ 2119 Reply submitted to APCCF (WL) by Field |
p Director, TATR. |
16.01.2024 Desk-1(B)/Surv
ey/29- e
24/1039 y/23 APCCF (WL) agreed and submitted the |
compliance report to PCCF (WL).
14.02.2024 | Desk- PCCF (WL) "
23(2)/WL/S ] suggested to take Wildlife |
r.292/ 523/6;12‘:::33’-/4{4’1?.1( Clearance to 80.77 Ha Forest Land
19.02.2024 WCL/CH . :
26 / A/DOSA/SAM/44 | WCL submitted an appeal to PCCF (WL) to |
pljgl;:ess the forest ‘clearance of 80.77 Ha
without imposing Wildlife Clearance. It was
gl?gl%itt gf the appe.al clarified that 98c7go of 80.77 Ha forest land is
W ed to DIGF, AIGF in | already mined out and Wildlife Mitization |
g i Delhi, Principal | Measures approved for the adjacent 121.58
ecretary (Forests), Revenue | Ha (in same forest compartments 400 &
& Forest Dept., Mantralaya, | 4001) by his office is for the whole
Mumbai Durgapur OC Project.
27.02.2024 | Wildlife Clearance Proposal | Wildlife Clearance Proposal was submitted ;-
— 463196 online for renewal forest clearance of 80.77 |
Ha Forest Land '.
14.03.2024 | WCL/CHA/AGM/PLG/PA/ | Hard Copy of Wildlife Clearance Proposal |
4837 submitted to DFO, Chandrapur '.
15.03.2024 | WCL/CHA/PLG/REV/10/6 | Letter to DFO, Chandrapur for forwarding |
the compliance of 8o0.77 Ha Forest
Clearance |
27.03.2024 Desk-14/Survey/Land/2356 DFO, Chandrapur has forwarded the
compliance report to Chief Conservator of |
Forests, Chandrapur Circle 1[
ircle has forwarded the |
10.04.2024 | Desk- CCF, Qhandl‘ip}ll‘ tCt];.]e fg:iefg‘;ﬁSO i Hj
3(1)/Land/Pr.Kr.48/2024- complmncelaoams queries 77
25 FC Proposa
int-wise reply against the query raised by
06:05:20:4 WCL/CHA/AGM/PLG/REV g:’a:?e ‘ Govell')n:;ne%lt vide letter dated
/952 01.01.2024 has been submitted to DFO,
Chandrapur as suggested by the Office of
Nodal Officer, Van Bhavan
e
DFO, Chandrapur has forwarded the point-
07.05.2024 | Desk-14/ Survey/Land/185 D eply to the CCF, Chandrapur
o
___._—-—--_.------— - r
CCF, Chandrapur C;]r(l:]le has f?n\ardedethé
09.05.2024 | Desk- " oint-wise reply with his specific commen
o 5(1)/Land/Pr.Kr.48/2024" | P pocp (Nodal officer), Van Bhavan,
25/138 Nagpur
T
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2014-FC, dated n9.12.2021 by MoEF & CC, New Delhi. The letter

dated 22.12.2021 by MoEF & CC is annexed herewith as Annexure

1 i WATAl - Al 1 1 Of
| Board of wildlife has luommendul the diversion

R-3. Nationa
ated 19.05.2023. The letter dated

121.58 Ha Forest Land vide letter d

10.5.2023 by NBWL is annexed herewith as Annexure R-4.

Thereafter the Maharashtra State Government has issued a diversion

order vide FLD—3613/C.R/251/F~10 dated 26.09.2023. the said

diversion order dtd. FLD-3613/C.R/251/F-10 dated 26.09.2023 is

—

R-5. Tree felling is under progp_eg;éﬂ % 1

S

-

annexed herewith as Annexure

on :

121.58 Ha Forest Land, is also undertook by the angﬁ«éer;’_n }

respondents. | !

| R

5. That, as already submitted above the Coal reserve from 5077Ha i
out 80.77 Ha was extracted during the earlier diversion. Hm;éver,\"r;??
coal reserve left in benches below 80.77 Ha forest land is 8.00
Million Tonnes (approx.) at the time of closure of operation in the
area. This reserve could not be extracted because vertical mining
cannot be done. The area of benches is measured as 30.00 Ha
(approx.). The Project was directly linked to Pit head of Chandrapur
Super Thermal Power station (CSTPS) for generation of electricity
which is supplied to the public through MAHAGENCO. About 40% of
the coal demanded by CSTPS is being supplied through this project.
Hence, this on-going project which will caters the energy demand of

the nati is ar i
tion. This area was already mined out and forest clearance

18
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13.  Itis stated that a research project “Understa nding the impacts of

mining areas of Western Coalfields Limited (WCL) and Chandrapur
Thermal Power Plant, Chandrapur” is already being carried out by WII,
Dehradun as mandated by the 324" Report of the Parliamentary
Standing Committee on Science & Technology, Environment & Forest
on “Status of Forests in India. The aim of the study is to assess the
impacts of all mines (opencast and underground) in the Chandrapur
district and provide a detailed assessment of the impacts of mines and
an integrated wildlife mitigation and management plan for the WCL
mining areas in the district. The outcome of the suggestions will be

carried out by WCL.

14.  Further, as per the condition of the PCCF (WL), 2% of Project
Cost Rs.91.00 Lakh has been deposited to the account of Executive
Director, TATR Foundation vide UTR NO. SBINR12024101555358939
dated 15.10.2024. The information given in this article are exaggerated

and suppression of facts. Though the area is falling in tiger

corridor. 98% of the project area was already mined out

during the earlier forest clearance period. As per the site

inspection reports, 93 trees and bushes only left out in the proposed
80.77 Ha forest land. But, the article was not considered this fact and
portrayed the 80.77 Ha is a fresh diversion. Hence, there is no
significant impact / damage to the tiger ecology with this diversion.

Facts can be verified by the recent Site Inspection Report of the

(¥ Scanned with OKEN Scanner



WCL is intending to start operation in

the
Schedule-] Animals,

for coal mine for which,
ich there are wildlife and

the forest area in whi
WCL did not cause any harm

¢ doing the expansion the
rest, wildlife and human

in the forest area

howcvel whil
being. It is

to the environment including fo

submitted that if coal mining operation is allowed

\\1

in that event wildlife will not be disturbed.

"::3

Ha Forest Land hadbeen _f,.:-

o. That, as submitted above an area 338.85

L vide CBA (A&D) Act 1957 S,

04.08.1979 for coal mining on Durgapul Opencast PrOJect _;.
ot of Maharashtra, out of the same Foresf g

8.85 Ha vide MoEF, Newﬁf T

0.No. 450ﬁ date e D

acquired by WC

Chandrapur Distri

Clearance obtained for 80.77 Ha out of 33

Delhi letter F.no.8-123/2003-FC, dated 08.11.2005 for the period of

08 years. The letter dated 08.11.2005 is annexed herewith as

Annexure R-1.  The Compartment wise break up of 80.77 Ha

Forest Land has been given below:

Sr. | Compartment / | Type of | .. .. Area

No. | Survey No. Forest Hisanron in Ha POS
1 Comptt. No. 400 | Reserve Forest | Chandrapur |39.15

2 Comptt. No. 401 | Reserve Forest | Chandrapur 41.62 e

Total 80.77

3. The location of the site for coal mining operation fully depends

upon . .
pon nature as per deposit of minerals and Geological structure of

(¥ Scanned with OKEN Scanner



Forest Department for which WCL has made payment during the

diversion.

16. That, in view of the above submissions it is clear like a crystal that,
the news item as published in the news paper is without sufficient
enquiry and knowing the factual ground situation but only with an
ulterior motive to defame the answering respondent’s reputation.

Chandrapur

Date.

Jivi
VERIFICATION

I, Prashant Khanderao Khade, ége 45 Yrs, Occu. Service, as
Divisional Forest Officer R/0 Chandrapur, the respondent no 1. do
hereby verify that, the above solemn affirmation is true to my
personal knowledge and belief, hence verified and signed on this 25th

day of February 2025.

Respondent no 1.

n‘iﬁﬁt‘:‘.’ viTice

rhandragur Nivision Shandrant

21

Pivisiona: =orest Uince:

I know and jdentify the deponent handraptr Nivision “handrap

(Adv.S.Venugopal)
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;/E’“ 2003 12:42 FAX D1411422017404 C I L DELHI LEEOF Y

¥

& lge>
F. Mo. 8-123/2003-FC = m..%x‘ of
o Govlqrnme.nt of India » Deop. Bl ) o
mistry of Environiment & Forests 4 / :
(FC Division) N e v
F’m'ym'mrﬁ +=ohawan
. CGO Complex, Lodht Road
O 5 New Delhi-110) 003
\

8/ \ Dated : 8t November 2005

The Becretary (Fo rests),
Government of Ma harashtra,
Murabai.

Sub: !Dive:rsicm of 80.77 ha of forest land for Durgapur open cast coal mine project,
in District Chandrapur, Maharashtra.

Sir;

I am clireeted o refer to your letter No. FLD-3603/CR-40/ E-10 datec 28.10.2003
end subsequent letter No. Desk-17/ NC/1/CR-11192/2691/04-05 dated 20.01.2005 and
giter No. Desk-17/NC/I/CR-11192 /1082/05-06 dated 26.09.2005 on Lhe above
mentioned  subject whereunder the above proposal and compliance of various
cenditions was submitted, seeking prior approval of the Ceniral Government in
accordance with Section-2 of the Forest (Conservation) Act, 1980,
2. After careful consideration of the proposal of the State Governiment, the Central
Government hareby conveys its approval under Section-2 of Forest (Conservation) Act,
1980 for diversion of 80.77 ha of forest land for Durgapur open cast coal mine project,
in District Chandrapur, Maharashtra, subject to fulfilment of follo wing conditions :-

(1) v Legal status of the forest shall remain unchanged.

(ii)“'/ Compensatory Afforestation shall be raised over degraded forest land doulkle in
extent to the arca being diverted, i.e., over 162.00 ha and shall Fe maintained al
the project cost.

(iii) /" The lease period under the Forest (Conservation) Act, 1980 will b for 8 years. .

(iv)~ The State Government should transfer amount of NPV and other funds to

Cornpensatory  Afforestation Fund Management  and Planning Authority

(CAMFA), which has already been constituted and notified bv the Central

Government on 23.04.2004. Till such time, the CAMPA intimates Fre Head of

Accounts for depasition of funds, the funds will be maintained in the form of

fixed deposits in the name of Nodal Officer or concerned Divisional Forest

Officer of the State Government. The funds realized towards the NPV shall ot
/be utilized by the State Governrnent.

)~ RCC pillars of 4 feet height shall be erected to demarcate the area by the user

agency at the project cost and will be marked with forward and back bearings.

(v
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(1':5."
{\:if}
(1x)
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(x1i)
%
o (xiii)

(xiv)

FNET S R

oy

The user agency shall raise, fence and maintain a safely zone around the miring
area and will also raise and maintain the plantation over ar area one and aalf
tmes N extent of the safety zore at the projec: cost.

All feeessary measures should be taken by the user agency to protect the
cnviromment. ’

The user ageney should v plement the reclamation works es mer The reclamation
plan. Menitoring of the reclamation works should be done continuousl v Dy the
The user agancy shall submi: arogress veport of
tate Forest Diepartment and Regicnal Qffice. Bhopal
felled only when it beccrnes necessaryv and tl.at too under sirict

szpervision of State Forest Department, and at the cost of the project.

No lzbour camyps shall be established or the fores: land.

Sufficient firewood shall be provided by the user agency to the labourers at the
Froject cost after purchase from the Stale Forest
Development Corporation

State Fores: D:pa:'tmant.
reclarmacion worke to the §
Trees shall be

Departmaent, S orest

The user agency shall ensure that there should be no damage to the available
wildlife.

The forest land shell net be usec for any purpose other than that specified :n ke
proposal.

The forest land thus diverted shall be non-transferable. Whenever the forest [ynd

is not required, it shall be sumrendered to the State Forest Department urder
mtimaticn to tais Ministry.

Yours faichiully,

\

(Pankaj Asthana)
Assistant Inspector General of Foreazs

& Copy to:

The Principal Chief Conservator of Forests, Government of Mal arashira, Nagpr
The Nodal Officer, O/ o the PCCZ, Maharashtrz, Nagpur,

The Chief Conservator of Forests, Regional Office, Bhopal.

User Agency/Shri MK, Shulda, CGM, Coal India Limited, Cora-1, 4™ Floor, Scope
Minar, Vikas Marg, Iaxmi Nagar, Delhi.

RO (HQ)/ Monitoring Cell, MoEF, New 1elhi.
Guard File.

\

~
B )

\t_;‘:?“‘?%{l

L\// (Pankaj Asthana)
2 ‘

Assistant Inspeczo - General of Forosts

25



\\

Sub

LICIOiN

\a‘ ('L/.,-

f he Scecietary (lForesis),
Governmeny of Maharashira, .
MNumbm

™
&)
F.No. 8-123/2003-1-C
. Governmant of India
Ministry of Envitonment and Forests
(F.C Division)

ST D L | Paryavaran Bhawan,
A oS - o CGO Complex. Lodhi Road,
N o i e T = : New Delhi - 110003
" [ { l!_g . .

o / 3/ : . Dated - 2.77% April. 2004

—

f)ii-gx:pu 0I'80.77 ha of forest land ior Duigapur Open Cast Coal Mining Project
(OCP) in Chandarpur district of Mak aroshira,

Fam directed 1o refer 1o vour leiter No. FLD-3603/CR-40/F-10. dated 28"
- v 5 - . ¥ % . .
2005 on the subject mentioned above seeking prior approval of the Central

\ overnmient under Section 2 of Forest (Con-ervation) Act. 1980 and say that the proposal

-.)/:’)\0 Nas been examined by (he Forest Ads isory Comimittee constituted by the Central
) tpaveinment under Section 3 of the aforesu <! Act.

>

Ditsts

Miter carelul exannnation ol the wopasal ol the State Govermment and on the
o the recommendations of the Committee mentioned above. the Central

Csovenument hereby agrees in-principle (6 diversion of 80.77 ha of forest land for

L
\\.\/ Durgapur Open Cast Coal Mining Project (CGCP) in favour of Western Coal Fields Ltd in

\.;\ lanidaipur district of Maharashira subjee (o fuifiiment of the following conditions:-

M

I

Fhe User Agency shall tranifer the cost ol Compensatory Afforestation
over degraded lorest land, <outkic in extent ol the lorest land diverted
under the proposal (ie. 2.x 21 = 16200 ha) (o the State Forest
Prepartment

’
'

Fhe User Agency shall tran-¥or the cost ol removal ol 1,044 trees [rom the
diverted torest fand o the Suce Forest vepartment

The User Agency shall riuee and oaintain a satety zone (including
fencing, regeneration ete.). aking 7.5 mtrs strip of the torest land all along
the outer boundary of the mining lease area at the project-cost.

The User Agency shally in aldition 1o the Compensatory Afforestation,
transfer the costof plantatar on 3.94 ha of degraded forest land (other
than that wentified for raisiag CA), which is 1.5 times the area lalling as
the satety zone, to the State I'orest Department

The State Government sha lo zharge the Net Present Valoe ol the forest

arca diverted under this proposal fisin the User Agency as per the Orders

of the Hon'ble Supreme Cour: of India dated 30 10.2002 and 01.08.2003
in A No. 560 in WP (C) No."202/1995 and as per the guidelines issued:by
s Ministry vide letters Now 5= 1/i998-FC (Pt 1) dated 18.09.2003 and
22.09.2003 in this regard.
Cont. pagy. 2

I3
adhe

» 1 ’
D ¢ ek Sesgm, o
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.+ the project sh
‘ \Il the funds received from the Ussr AZCHEY u”dl;rmtcilu.‘ﬂzic:fzmcwnc?:ll li{:
transferred 1o the Compaiicatery _.\norc_smﬂ(‘”.\\”’A 1S created. such
Planning Agency (CAMP sy, Till sufh time .~'![‘ - thie maftie GF the
finds shall be kept in the torm of Fixed D::pf)-*' :Iised Bank as per the
concerned DFO or the Noc at Officer I any ! am.mli Forests dated 22-03-
sundelines issued by the Mulrstry of Environment ati

RATAD )
nt on lulfilment ol the

Srate Governme
sidered lor 1ts linal uppro\ru] ander

Vet seceipt of compliance report from the
18 111 =¥ 3 . . DI =l be con ,
ns tientioned above, the [)IOPOSﬂ st Iil"d Slh'lfl not bL‘

. - == “r of lore

- i the . : ' Act. 1980 I'ransier O ! :

hthis loust (gl GV the Central Government in this
<5 -

Loct 10l the formal order of final approval is issued by

UL
Yours taithtully,

| /

(Sandeep Kumar)
Assistant Inspector General of Forests

[
L]

he Poncipal Chiel Conservator of Forests, Government of Maharashtra, Nagpur.
/e Nodat Giticer, O/o the PCCFE: Governinent of Maharashtra, Nagpur.
¢ Ihe Cluel Conservator of Forests (Czntral), Regional Oftice, Bhopal.
e Creneral vlanager, Western Cos! Field L.td, Chandarpur, Maharashtra.
KO0y, New Delhi

Crnandd fle

) (Sandeep-Kumar)
Assistant Inspector General of Forests



PARIVESH

4 winlstry of Ervirarrmant, Forest end Climans Changs
nt of Ingses

Seeking recommendation of Standing Committee of NBW'L,!i SBWL

Project Name: DURGAPUR OPENCAST PROJECT

State: MAHARASHTRA

Project Details

1. Details of Project

11. Name of the Project

Proposal Mumber: WL/ MH/MINfQRY/ 4631862024

single Windew Nurnber: SW/172290/2024

Common Application Form

DURGAPUR OPENCAST PROJECT

1.2. Project Proposal For Expansion
1.3. Whether proposal expansion is made under 7 (i) (a)? NO
1.4. Project ID (Single Window NMurmber) sw/172290/2024

1.5. Description of Project

2. Details of the Compunyll'Organizmim}'Usm Agency making application

2.1. legal Status of the Company/Crganization/User Agency

2.2. Name of the Compﬂnyj' Organization/User agency

Registered address

2.3, Address

The project is incated in Chandrapur District of Maharoshtra State which caters coal to the
Chandrapur Super Thermal Power Station. Wildlife Clearance of 80.77 Ha Forest Land for Coal Mining
Purpose. Forest Clearance obtained for 80.77 Ha Forest Land during 2005-2012 and renewal of FC
Proposal is in process. This 80,77 Ha forest land is part of Reserve Forest Compartments 400 & 401
falling in the Wildlife Corridor located in south of Tadoba Andhari Tiger Reserve connecting to
Chaprala Wildlife Sanctucry to Indravati Tiger Project in Chhattisgarh State

Central PSU (&g, NHAIL AAL NTP, CIL, SAIL)

Western Coalfields Ltd

Area General Manager Chondrapur Area Chandrapur PO Babupeth Chandrapur Area General
Manager Chandrapur Area Chandrapur PO Babupeth Chandropur

2.4, Village [Town [ City Durgapur

2.5. State MAHARASHTRA
2.6. District CHANDRAPUR
2.7. Pin Code 442404

2.8, Landmarks
2.9, E-mail address
2.0, Landline Number

2.11. Mobile number

3. Details of the person making application

31. Name
3.2, Designation

Correspondence address

Office of the Sub Area Manager, Durgapur Sukb Area
gmwelcha@gmail.com
0712253322

8275967501

Boopathi Lakshmanan

Deputy Manager

3.3, Address Office of the Area General Manager, WCL- Chandrapur Area
3.4, village [Town [ City Durgapur

3.5. state MAHARASHTRA

3.6, District CHANDRAPUR

3.7. Pin Code 442404

3.8, E-mail address

boopathil@coalindicin

3.9. Landline Number 253322
3.10. Mebile number 9962770888
Project Location

4. Location of the Project or Activity
4.1. Upload KML 80.77 Hakml
4.2, whether the project/activity falling in the state/uT sharing international borders NO
6. Shape of the Project Non - Linear

Location Detalls
Toposheet No state/UT District Sub District village Plot/Survey/Khasra No.
E44BS MAHARASHTRA Chandrapur Chandrapur RESERVED FOREST 400
F44T8 MAHARASHTRA Chandrapur Chandrapur RESERVED FOREST 40

Remarks

Forest Land is falling in Survey of India Toposheet No. 55P8, 56MS, 55P4, 56M1 in Reserve Forest Compartments of Chandropur Forest Ronge & Division



6. Land Requirement (In Ha) of the project or activity

Mature of Land involved in (Ha)

48
29

Area Existingin Ho  Additional Area Proposed inHa  Total Area required after expansion in Ha

[x] vl [x+Y]
Nen-Forest Land [4] 0 0 0
Forest Land [B] 0 8077 80.77
Total [A+B] 0 80.77 80.77
Project Activity Cost
6. Project/Activity Cost
6.1. Cost of the Existing Project at current price level (in Lakhs) [A] 0
6.2. Costof the proposed expansion/ modernization of Project at current price level (in Lakhs) [B] 4551
6.3. Total Cost of the project/ Activity (in lakhs) [A+8] 4551
7. Employment likely to be generated
7.1. During construction phass
7.1 No.of permanent employment (No.s) [A] 0
7.1.2. Period of employment (No. of days) |8] 0
7.1.3. No.of man-days [x]=[a]*[8] 0
7..4. Temporary | Contractual employment (No. of Man days) [Y] i}
7.1.5. Total [X] +[¥] o
7.2, During operational phase
i i
Existing Proposed Total
7.2.1. No. of permanent employment (No.s) [A] 1021 1] 1021
7.2.2. Period of employment (No. of days) [B] 365 o 365
7.2.3. No.of man-days [x]=[a]"[8] 372665 0 372665
7.2.4. Temporary | Contractual employment (No. of Man days) [v] 290 0 230
7.2.5. Total [x] +[¥] 372955 0 372955
Others
8. Whether Rehabilitation and Resettlermnent (R&R) involved? NO
9. Whether project area involves shifting of watercourse(road [rail/ Transmission line/water e
pipeline, etc. required?
10. Whether any alternative site(s) examined or part thereof for the non-site-specific component?  Not applicable as the project or activity is site specific
1. Whether there Is any Government Order or Policy/ Court order relevant or restricting to the site?  NO
12. Whether there is any litigation pending against the project and/or land in which the project is NG
proposed to be set up?
13. Whether the proposal involves violation of Act/Rule/Regulation/Notification of Central/State NG
Government?
Part-1 & Part-1l (Seeking recommendation of Standing Committee of NBWL/ SBWL)
Project Details
Wildlife Clearance
14 State MAHARASHTRA
15 Whether proposal iz for i gation/survey? Mo
16 Upload a copy of nate containing justification for locating the project in protected area Justification Ter locating the project in protectea area.pat
17 Category af the project Mining | Quarrying
18 Category of ared required Tiger Corridor
13 Whether any proposal seeking prior approval of Central Government under the Forest (Conservation) Act for diversion of o
forest land required for this project has been submitted in the post?
Proposal No.f SW No. | MoEFCC File  Area prop for Diversi Areq b Ahraa For Date of in-principle Date of final Date of
Status of the Proposal CDN No Project Name Ne (Ha) (M) Diversion approval pp pplicat]
Submitng oo iricar FP/MH/MIN/ 57042014 QUrdanur Open Cast B-129[200% gy A NjA NfA& NA 10-08-2015
process Project FC
Proposed Land
20. Location of project [ activity with respect to Protectad Area
Other

20.1 Location of Project Area

2011 Please specify

Tiger Carrider kaling south direction of Tadeba Andhari Tiger Ressrve whi

Tiger Reserve Froject in Chnottisgarh State

conrects Chaprola Wildiite Sanctuary to Indravati



21. Detailed breakup of land required for the project

1.1 Ho. of Divisions invalved in Protected Areas

21.2.1 Details of the proposed land
Division

CHANDRAPUR DIVISION WL

21.2.2 Location Details

Division Toposhest Na. District
21.3 Remarks Details

Remarks

21.41 Division-wise breakup of land required

Total Potches

3

Village

Range

Tiger Reserve Project in Chhattisgorh State

Kml
ATE0232_WL_KML_170816B483857 _BO.77 Hokmi

ATEDIA2_WL_KML_1708158463857 _80.77 Hokmi

NiA

4760232 _WL_KML_1708158453857 _B0.77 Hakmi

Propesed area inside PA (ha)

49 30

Proposed area cutside PA (ha)

Project oreq under Protected Area[Tiger Reserve (Ha)

Project area outside Protected Area (Ha)

Namae of the District Name of the Divislon Name of the protected area/ Tiger Reserve Forest ] HNon=Forest I Total Forest Non=Forest Total
CHANDRAPUR CHANDRAPUR DIVISION WL Tiger Corridor lalling south direction of Todoba Andhari Tiger Reserve 0 o BO.T7 0 g7z

Tatal Area (ha) BO.77

21.4.2 Component-wise breakup of land required

Mon Linear

Project area under PA () (ha) Project area outside PA (¥) (ha)
SrNo. Component Nome of the PA Forest Non-Forest Total Forest Non-Forest Total Component Area (X + ¥} (ha)
1 Mining Tiger Comder feling south direction of Tadoba Andhor Tiger Resarve Q 0 o BO.77 ] BO.77 8077
Total Component Area (ha) BOT7

71.5 Total period for which land Is required(years) 26
716 Aerial distance of the project fram the boundary of the PA (km) 1225
21,7 Project area under PA [ Tiger Corridor| Tiger Resarve | ESZ (ha) BO.77
71.2 No. of rees proposed to be cut =3
2110 Scanned copy of the Geo-referenced map of the project area with respect to the protected area prepared by using re—

LGRS o Total Station (pdf anly)

2111 Copy of Biodiversity Impact Assessment report (in cose the proposal invelves use of more than 50 ha. of NP/WLS)

2112 Informotion on the projects underiaken by the proponent

22 Cost-benefit analysis In terms of malntenance of carban r yar

In earban seq

Z3 Whethar the Project requires Clearance under the Enviranment (|

3.1 status of Environmental Clearance

2311 Proposal ID{Propasal No.

3.2 Date ot issue of environmentol clearance
7313 MOEFCC [ SEIAA Flle Number

73.1.4 Upload EC Letter (in paf)

Category Specific Details

24. Uplcad i fon on p

) Act 1986 (

projects by the prof

25. Copy of approved mining plan along with approval letter

26. Copy of map of the outer boundary of mining lease area (pdf only)

itagency in F

Areas

27. Copy of the detalled land use plan In 1:4,000 scale prapared by using DEPS or Total Stetion (Kmi oniy)

Bio-diversity Impact assessrment repartpdt

212 - annexure Lpdf

Cast Benefit - Carban Neutrakity pet

Yas

EC granted

I fMH/CMING 62601/ 2008
10-1-2017

J-N0I5 165/ 2009-18.0(M]

EC DOCP (10.11.2007) - J-ND0IS562008_1A-1| (M} pdf

Information on Project Undertaken by PA in Pastpdl

Approved Mining Plend & Approval Letterpell
Ravenus Plan.pdf

4TG0AIZ_WL_ALT_KML_170B3285977835_B077 Ha-km!



28. Copy of the prazpecting llcence and extenslon of the prospecting licence, If any

28. Copy of the opproval occorded for MoEFCC for prospecting

30. Copy of note containing details of the plan for the transportation of the minerals proposed ta be rased from the mining

lease (pdf only)

31. Period of validity of Mining Plan
L1 From
N2To

32. Period of Mining Leass(Years)

33. Mineral Reserves

HNome of Mineral Proved Reserves Indicated Reserves

COaL g B

34. Detoils of Letter of Intent (Lol} [ Vesting order [ Mining Lecse
34.1 Date of issue of Lol[Vesting order/Minning Lease
34.2 Period of validity of Lol [ Vesting order (years and maonths)
34.3 Period of lease {years and months)
34.4 Date of expiry of lease
34.5 Lease area (In ha) as per Lol[vesting order/Mining Lease
34.6 Production capacity (In MTPA) as per Lol [ Vesting Order | Mining lease, if any prescribed
34.7 Datalls of Lease renewal(s), If any

34.8 Other Infarmation, if any

35, Status of approval of Mining plan

36. Minerals to ba mined
HName of Mineral Classification

COAL Maior

Frospacting License - Sac 4(1) S0 1302 pdf

50

Prospecting Ucenze - Sec 4{1) 50 1302.pdf 3 1

Transportationpal

N-02-2007

20-02-2041

Inferred Reserves Mineable Reserves Remarks

g g

04-08-1378
#ifoz

#fo2

20-02-2041

15575

3

MIME LEASE AREA WAS ACQUIRED THROUGH CBA (ASD) ACT 1957,

RENEWAL DF FOREST CLEARANCE

37. Details of Total excavation (RoM) including Topsoil, Overburden, Mining waste, Rejects, etc.

37.1 Total excovation in MTPA
37.2 Total Excavation in MCum/Annum
37.3 Stripping Ratio

37.4 Other information, if any

38. Lite of mine (years and months)
38.1 Life of the mine os per approved mining plan (in years and montha)
38.2 Life of the mine os per total estimated reserves, if any (in years and months)

38.3 Other information, if any

39, Type and method of Mining Method
381 Type of mining
38.2 Method of mining

38.30ther information, if any

40. Type of blasting, If any, to be adopted
40,1 Type of blasting
40.2 Mitigotion meosures for control of biost induced vibrations

40.30ther information, if any

41, Whether it is proposed to install beneficiation plant/Coal washery within the mining lease area?

42, Whether it i proposed to install crusher within the mining leose areoa?®
421 No. Of crushers
47 2 Capocity of crushers

42.3Total Capacity of crushers

43. Durmping strategy

Description Aren in Ha
External dump 48128

interncl dump BEOEE

Topsoil dumpy/ storage BI.00

AA Termemd] s s m o o s o e

Approved
Production Capacity Remarks
3 AS PER PRESENT EC
k=4
34267
n4.2233

MINE WORKED BY OPENCAST METHOD

/oo

17/o0

Opancast

Mechanized

OFF THE SOUD

MITIGATION MEASURES TAKEN AS PER CMR 2017

Mo

Yes

2

I NfA

3INfA

Maximum height in m Remarks

B0 AS PER CMR 2017
80 AS PER CMR 2017
20 AS PER CMR 2017



44, Topsail management

441 Total Tapsall excavated during the entire life of the mine (mm3) LE5

442 Lrilization strategy of topeoil

44.3 Other infarmation, if any

45. Detoils of the Qunrrnyins Pit
45.1 Tetal Quarry Area (ha.)
45.2 Area of final void (ha,)
45.3 Maximum Depth of final vaid {m)

45.4 Cther information, it any

48. Details of Transportation

48.] Mode of transportation upto pit head

46.2 Mode of transportation from pit head to siding/icading

46.3 Mode of transpart from loading point to consumers

45,4 Cther information, if any

A5 A BMINE CLOSURE ACTIVITY TOP SOIL SHALL BE SPREAD BACK ON THE INTERNAL DUBMPS

660,68

s

150

BY DEPARTMENTAL HEMM

COMTRACTUAL TIFFERS

AERIAL ROPEWAY & MGR SYSTEM

47. Details of reclamation/post mining land use

47.1 Plantation area (ha.)
47.2 Water body (ha.)
47.3 Public use (ha.)

47.4 Other uses (ha.)

48, Additional Information

5
No.  Document Nome

1 Presentation on B0.77 Ha
2 Justification for locoting project In Forest

3 Undertaking tor Linked end use of Project

Undertaking by Project Proponent for tree
firlling

o

Stage | FC of DRC UG 462.43 Ha

Detalls regarding compliance of the
conditions

o

Undertaking for 2% poyment of Project
Cost

3 Forest Cleorance of 4046 Ha

9 NBWL Cloaranca of 12168 Hd
1*] Stoge I FC - 120L68 Ho

n Stoge | FC - 13654 Ho

12 Stoge ll of BO.77 Ha FC

13 Land Acquisition by CEA

4 Land Acqussition by CBA

18 KML file Mine Leose Eoundeary
18 Payment details far Wildlife Mitigoton

77 Wi Study on Durgapur Deep OC

Approval and Approved Wildlite
Mitigaticn Meosures

= Authority Lotter
20 Googha mop

Google Map showling the Project & TATR

= Zones

2 Index Mop 150,000 Scale

49. Undertaking

620
s
135

6925

Remark

Presantation of 80 77 Ha Forest Cleorance of Durgapur ©C Project, Chandrapur Area, WCL

B0.77 Ha 1z airendy mined cut during 2008 to 2012 with o Forest Cleorence issued by MokF, Mew Delhi. This clearaonce iz sought for Renewal of Forest

Ciearance of BO.77 Ha which is under process of prasent.

The coal produced frem the Durgapur OC Project is being supplied Lo CSTRS of MAHAGENC( far power generation
Undertaking by the Project Proponent for tree felling under supervizion of State Forest Department
Forest Cleorance of 462.43 ha which was ocouired vide CBA Natification 450€, dated 04081879

Details regarding complionce of the canditions on each proposal

Undertaking by the Praject Proponent for payment of 2% of Praject Cost tewards Wildlife Mitigation

Forest handed over before FC Act 980

Recommandation of National Board of Wildiife for 2168 Ho

Stage I FT of adjocent 12158 Ha of Durgapus OC Project

Stoge I FC of 136.54 Ho Forest Land of Durgopur OC Project

B0.77 Ha waae diverted frorm 0B.1.2006 to 07112013 Rerewal of B0.77 Ha Forast Clearance e in process

CBA Notification 480E dated 04 0815878 - Adjocent 12058 Ha Forest Land was acguired In this acquisition for expansian of Durgopur OC Project
CBA Notification 450E dated 04 081878 - B0.77 Ha Forest Lond wos acquired in this ocguisition

KML fila showing the mine lecse boundory of Durgopur OC Project

R2.8.8% Crore hos been pald towards activities to be implemantad by State Forest Department is deposited to CAMPA on 14.10.2023
Wildlife Study Report submitted by Wikdlile Institute of india, Dehradun

wikdlife Mitigation Measures approved by PCCF (WL for Durgapur Opencast Project

Authorty Letter for moking online application

Googla Map showing proposed BOTT Ha, racantly divertad 12158 Ha and Mina Leas Boundgory

Googhe Earth Map showling BO.77 Ho in respect of Eco-Sensitve Zone, Buffer Zone and Come Zone of TATR, Chandropur

Survey of India Mop showing Project Boundary, B0.77 Ho Forest Land, Eco-Sensitive 2one, Buffer Zone & Core Zone of Tadoka Andhari Tiger Reserve,

Chandrapur District

kY,

Document

bac 80.77 Ha Presentation.pdi
Justification for locating In Forest pelf
Linked End-LUsa of the Project pdl
Undertaking reg tree felingpdt

ORC 46243 Hopdi

Datails regoding compliance of the conditions on
eoch proposal pdf

2% of Projact Cast pat

Durgapur OC_40.45 Ha_23.05.1980_Belore FCA
1880, pf

NEWL Clearance 121-58 Ho - 19-06- 2023 pdf
Stage Il FC of 12168 Ho - FN 8 B4 2014 FC.pa
136.54 Ha_19.09.2006 pdl

Staga Il - BO-77 Ha - 08-11-2005 pdf

CEA& 2822 pdf

CEA 450E pdf

Mine Lease Boundaory - Durgaopur OCPkml

Detailz of Re8-09 Cr Poyment to CAMPA for Wildlifa
Mitigation.pd

Wild Life Study by Wi, Dehradunpdl
Approved Wildiile Mitigation Plan.pdf

Authorty Letterpdf

Googhe Mop showing B0.77 Ha & 12158 Ho.pdl

Googhe Mop showing Project with TATR Zones pdf

Index Map.pdf

¥ | heraty give undertoking that the dato and information given in the application and enclosures ore rue 1o ba best of my knowladge and belief and | am awere that | any part of the doto end information is faund 1o be false o misteading ot any stags, the
project will be rejectad and clearance given if any 1o the project will be reveked at our risk and cost. In addition 1o the above, | hearby give undertaking that no activityfconstructionexpansion hos been taken up

Nams
Designation
Company
Address
District
state

Pin

Dote

Boopothi Lokshrmanan

Dty Monager

Wastern Coalfieids Ltd

Oiflca of the Areo General Manager, WCL- Chandropar Area
CHANDRAPUR

MAHARASHTRA

442404

27-02-2024




File No.8-84-2014-FC

Government of India
Ministry of Environment, Forest and Climate Change
(Forest Conservation Division)
Bk bk ok
Indira Paryavaran Bhawan,
Aliganj, Jorbagh Road,
New Pelhi - 110003
Dated:l)-'becember, 2021

To

The Principal Secretary (Forests),
Government of Maharashtra,
Mantralaya, Mumbai.

Sub: Diversion of 121.58 ha of forest land for Durgapur Deep Exin. Open Cast
Mine in favour of Western Coalfield Limited in District Chandrapur, Maharashtra
- regarding.

Madam/Sir,

I am directed to refer to the Government of Maharashtra’s letter No. FLD-
3613/ CR-251/F-10 dated 12.08.2014 on the above mentioned subject, wherein prior
approval of the Central Government for diversion of 121.58 ha of forest land for
Durgapur Deep Extn. Open Cast Mine in favour of Western Coalfield Limited in
District Chandrapur, Maharashtra was sought in accordance with Section-2 of the
Forest (Conservation) Act, 1980. After careful consideration of the proposal by the
Forest Advisory Committee constituted under Section-3 of the said Act, In-principle
approval /Stage-I clearance for diversion of the said forest land was accorded by the
Ministry vide its letter of even number dated 16.12.2015 subject to fulfillment of
certain conditions. The State Government has furnished compliance report in respect
of the conditions stipulated in the Stage-I approval and has requested the Central
Government to grant final approval.

2. In this connection, I am directed to say that on the basis of the compliance
report furnished by the Government of Maharashtra vide letter No.
Desk-17/NC/1/ID 12159/1473/17-18 dated 20.09.2017, letter No. Desk-17/NC/I/ID
12159/2425/18-19 dated 27.03.2019, letter Np. Desk-17/NC/1/1D11327/1018/18-19
dated 12.01.2021, letter No. Desk-17/NC/RS-I/ID-12159/655/20-21 dated 29.07.2021
and letter No. Desl-17/Nodal/Chandrapur/12159/294/21-22 dated 20.10.2021
‘Final/Stage-1I approval’ of the Central Government is hereby accorded under
Section -2 of the Forest (Conservation) Act, 1980 for diversion of 121.58 ha of forest
land for Durgapur Deep Extn. Open Cast Mine in favour of Western Coalfield
Limited in District Chandrapur, Maharashtra State subject to fulfillment of the
following conditions:

A: Conditions which need to be complied prior to handing over of forest land to
user agency by the State Govt.:

56
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File No.8-84-2014-FC

i. The State Government shall ensure that the user agency implements the R&R
Plan as per the R&R Policy of State Government in consonance with National
R&R Policy, Government of India before the commencement of the project
work and implementation. The said R&R Plan will be monitored by the State
Government/Regional Office of MoEF &CC along with indicators for
monitoring and expected observable milestones;

ii. The State Government shall ensure that compliance of Scheduled Tribes and
Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 has
been completed in accordance with the relevant Rules and Guidelines issued
by the MoEF&CC in this regard, before handing over of forest land to the user
agency;

iii. The State Govt. shall ensure that the boundary of the diverted forest land,
shall be demarcated on ground at the project cost, by erecting four feet high
reinforced cement concrete pillars, each inscribed with its serial number,
distance from pillar to pillar and GPS co-ordinates;

iv.The State Government shall ensure that proposed forest land i.e. 121.58 ha
shall be handed over to the user agency only when the user agency has
acquired the required non-forest land, if any, for the project;

v. The State Government shall upload the KML files of the area under diversion
and the accepted area for raising compensatory afforestation in the E-Green
Watch portal of FSI, before handing over forest land to the user agency.

B: Conditions which need to be complied after handing over of forest land to the
user agency by the State Govt.:

i. Legal status of the forest land shall remain unchanged;

ii. Compensatory Afforestation shall be raised over 11 patches of Degraded
Forest land in Wadsa Forest Division in Gadchiroli Circle under Gadchiroli
District, Maharashtra State. As far as practicable a mixture of local indigenous
species will be planted and mono-culture of a species has to be avoided;

iii. The user agency shall, after ceasing mining operations, undertake re-grassing
the mining area, and any other areas which may have been disturbed due to
their mining activities and restore the land to a condition which is fit for
growth of fodder, flora, fauna, etc.;

iv.The user agency shall pay the additional amount of NPV, if so determined, as

per the final decision of the Hon’ble Supreme Court of India and transfer the
same to the ad-hoc CAMPA under intimation to this Ministry;

v. The user agency shall ensure that Prosopis spp. is eliminated from the existing
plantation areas of WCL within Chandrapur in a phased manner by replacing
with native species, which will greatly help in reducing the human-wildlife
conflicts in the area;

vi.The user agency in consultation with the State Government shall create and

maintain alternate habitat/home for the avifauna, whose nesting trees are to

—f
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File No.8-84-2014-FC

be cleared in this project. Bird's nests artificially made out of eco-friendly
material shall be used in the area, including forest area and human
settlements, adjoining the forest area being diverted for the project;

vii.The State Government shall constitute a Committee under the chairmanship
of PCCF, Wildlife & CWLW to ensure continued monitoring and use of
existing corridor by wildlife and suggesting the measures for maintenance of
corridor functionality;

viii.The State Government shall ensure that mitigation measures suggested by
wildlife Institute of India, Dehradun may be implemented by the User
Agency;

ix.User agency either himself or through the State Forest Department shall
undertake gap planting and soil & moisture conservation activities to restock
and rejuvenate the degraded open forests (having crown density less than
0.40), if any, located in the area within 100 m. from outer perimeter of the
mining lease;

x. The user agency shall undertake mining in a phased manner after taking due
care for reclamation of the mined over area. The concurrent reclamation plan
as per the approved mining plan shall be executed by the User Agency from
the very first year, and an annual report on implementation thereof shall be
submitted to the Nodal Officer, Forest (Conservation) Act, 1980, in the
concerned State Government and the concerned Regional Office of the
Ministry. If it is found from the annual report that the activities indicated in
the concurrent reclamation plan are not being executed by the user agency, the
Nodal Officer or the Dy. Director General (Central) may direct that the mining
activities shall remain suspended till such time, such reclamation activities are
satisfactorily executed.

xi.The User Agency shall obtain the Environment Clearance as per the provisions

of the Environmental (Protection) Act, 1986, if required;

xii.The period of diversion of the said forest land under this approval shall be for
a period co-terminus with the period of the mining lease proposed to be
granted under the Mines and Minerals (Development & Regulating) Act, 1957,
as amended or Rules framed there under;

xiii. The State Govt. shall ensure that the forest land shall not be used for any
purpose other than that specified in the proposal and under no circumstances
be transferred to any other agency, department or person without obtaining
prior approval of the Central Government;

xiv.The User Agency shall restrict the felling of trees to minimum numbers in the
diverted forest land and trees shall be felled under strict supervision of the
State Forest Department;

xv.The layout plan of the proposal shall not be changed without prior approval
of Central Government;

xvi.No labour camps shall be set up inside the forest area. Labour management

==
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plan should be implement with emphasis that no labour camp be set up in the
close vicinity of the eco-fragile and sensitive areas;

xvii.The Sufficient firewood, preferably the alternate fuel, shall be provided by
the User Agency to the labourer after purchasing the same from the State
Forest Department or the Forest Development Corporation or any other legal
source of alternate fuel;

xviii.The boundary of the diverted forest land shall be suitably demarcated on
ground at the project cost, as per the directions of the concerned Divisional
Forest Officer;

xix.No additional or new path will be constructed inside the forest area for
transportation of construction materials for execution of the project work;

xx.No damage to the flora and fauna of the area shall be caused;

xxi.The concerned Divisional Forest Officer, will monitor and take necessary
mitigative measures to ensure that there is no adverse impact on the forests in
the surrounding area;

xxii.The User Agency shall submit the annual self -compliance report in respect
of the above stated conditions to the State Government, concerned Regional
Office and to this Ministry by the end of March every year regularly;

xxiii.The State Govt. shall ensure that the compliance report of this approval is
uploaded on e-portal (https://parivesh.nic.in/);

xxiv.The Violation of any of these conditions will amount to violation of Forest
(Conservation) Act, 1980 and action would be taken as per the para 1.21 of
comprehensive guidelines issued vide this Ministry F. No.5-2/2017-FC dated

28t March, 2019;

xxv.Any other condition that the Ministry of Environment, Forests & Climate
Change may stipulate from time to time in the interest of conservation,
protection and development of forests & wildlife shall be carried with by the
State Government and user agency; and

xxvi.The State Government and user agency shall ensure compliance to all
conditions stipulated in the Stage-I approval letter dated 16.12.2015 for which
undertakings have been obtained from the user agency and also the provisions
of the all Acts, Rules, Regulations and Gpuidelines, relevant Hon'ble Court
Order (S) and NGT Order (S), if any, pertaining to this project for the time
being in force, as applicable to the project.

Yours sincerely,

F?s%wéf

1. The PCCF & HoFF, Department of Forests, Government of Maharashtra,

(Sun
Assistant Inspector General of

Copy to: -
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Nagpur;

File No.8-84-2014-FC

2. The Regional Officer, Integrated Regional Office, MoEF&CC, Nagpur;

3. The Nodal Officer (

4. User Agency;

5. Monitoring Cell,
PARIVESH portal.

FCA), O/ o PCCF, Government of Maharashtra, Nagpur;

EC Division, MoEFCC, New Delhi for uploading on

e
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F.No.6-1/2023 WL
Government of India
Ministry of Environment, Forest and Climate Change
(Wild Life Division)
2nd Floor, Vayu Wing,
Indira Paryavaran Bhawan,
Jor Bagh Road, New Delhi 110003.

Date: 19th May, 2023
To,

The Principal Secretary,
Forest Department,
Government of Maharashtra,
Mantralaya, Mumbai.

Sub: Proposal for diversion of 121.58 Ha. Forest land for Durgapur extension
deep Open Cast mining project by Western Coalfields Ltd. Chandrapur (Tadoba
Andhari Tiger Reserve - Kanhargaon Wildlife Sanctuary Tipeshwar Wildlife
Sanctuary tiger corridor) -FP/MH/MIN/6638/2022.

Sir,

Reference is invited to the subject mentioned above. The above proposal
was discussed in the 72nd Meeting of Standing Committee of National Board for
Wild Life held on 25t April, 2023 under the Chairmanship of Hon’ble Minister
for Environment, Forest & Climate Change.

2. After discussion, the Standing Committee decided to recommend the
proposal subject to the following conditions:

1. The project agency should implement all the mitigation measures that
are proposed in mitigation plan proposed by Wildlife Institute of India,
Dehradun and the committee under the Chairmanship of Principal Chief
Conservator of Forests (Wildlife), Maharashtra State.

2. 2% (Rs.1.37 Crore) amount of project cost falling in Tiger Corridor of
Tadoba Andhari Tiger Reserve-Kanhargaon Wildlife Sanctuary-
Tipeshwar Wildlife Sanctuary shall be deposited by project agency for
wildlife conservation and management activities in the State with the
Tadoba Andhari Tiger Reserve Conservation Foundation.

3. In order to prevent entry of wild animals, the entire mining area should
be fenced with solar/ electric pulse monitored fences of at least 10 feet
height.

4. The vehicular transportation should be avoided and be replaced with
modern closed conveyor system. Belt conveyors should be fully covered
to avoid air borne dust.

Page 1o0of3
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5. Control blasting techniques with proper delay detonators and explosives
should be used for mitigation of dust generation and ground vibration
during blasting operations.

6. Installation of Wind barriers should be done for dust trapping.

7. Thick green belt of 30-40 m width to be provided to mitigate/check the
dust pollution. 3-tier avenue plantation should also be developed along
vacant areas, storage yard, loading/ transfer points and also along
internal roads/ main approach roads.

8. A survey carried out by WII in the area demonstrated that WCL has used
Prosopis sp. for reclamation and this has proliferated profusely. From
2004 till 2013, the Prosopis sp. spread was estimated to be from 8.33%
in 2004 to 65.83% in 2013. This is unwarranted since this has
suppressed the diversity of native fauna thereby reducing forage
availability and provided suitable cover for leopards and wild pigs
causing incidents of human wildlife conflicts. The WCL, in consultation
with Maharashtra Forest Department, should take the responsibility of
removing Prosopis sp. in the existing plantation areas (WCL) within
Chandrapur in a phased manner by replacing it with native species,
which is likely to help in reducing the human-wildlife conflicts in the
area.

9. WCL should carry out a base line biodiversity survey of plants and
animals including birds, herpeto fauna etc. which will be useful in
rehabilitation of the area.

10. There should be no movement of transport vehicles during night
within forested/corridor/ESZ areas of TATR.
11. WCL should have appropriate waste disposal mechanism for the

mining site so that no waste is disposed in the forested or any natural
area.

12. As a part of Corporate Social Responsibility (CSR), WCL should
attempt to strengthen Tiger Conservation Foundation of Tadoba Andhari
Tiger Reserve.

13. Chief Wild Life Warden, Maharashtra should have appropriate
mechanism in place for compliance of the conditions laid by this
Authority during various phases of project implementation.

14. An annual compliance certificate on the stipulated conditions shall
be submitted by the project proponent to the State Chief Wild Life
Warden and an annual compliance certificate shall be submitted by the
State Chief Wild Life Warden to Government of India.

39
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3: The minutes of the meeting have been posted online in the "PARIVESH"
portal of this Ministry.
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Yours faithfully,

—’/i-d-h—l&m_.

(Dr. Sudheer Chintalapati)
Scientist ‘E’
Email: sudheer.ch@gov.in

Copy to:

1. Chief Wild Life Warden, Government of Maharashtra, Forest Department,
Van Bhavan, Ramgiri Road, Civil Lines, Nagpur 440001.

2. Deputy Director General of Forests Integrated Regional Office, Ministry of
Environment, Forest and Climate Change, Ground Floor, East Wing, New
Secretariat Building, Civil Lines, Nagpur-440001 for monitoring the
compliance of the conditions.

3. Inspector General of Forests, FC Division, MoEF&CC, New Delhi.

4. Joint Secretary, IA Division, MoEF&CC, New Delhi.

(Dr. Sudheer Chintalapati)
Scientist ‘E’
Email: sudheer.ch@gov.in

Page 3 of 3
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HERTS ¥
Office of The Principal Chief Conservator of Forest, (HoFF) Maharashtra State,
Ramgiri Road, Civil Lines, Nagpur 440 001.
The Additional Principal Chief Conservator of Forests And Nodal Officer, Maharashtra State,
Ramgiri Road, Civil Lines, Nagpur 440 001.

0712-2556916 Email: apecfnodal@mahatorest@gov.in
Speed Post/Email No. I)esk-l'7!FCA—S2!’PID-6602/Chandrapurf23—24fIff{fjg

Nagpur —440 001 Dated 2% /09/2023.

To,
The Chief Conservator of Forests (T) Chandrapur

Sub: Diversion of 121.58 ha. forest land for Durgapur Deep Extn. Open Cast Mine in Favour
Western Coalfield Limited in Dist. Chandrapur Maharashtra-Regarding.

Ref:1. Govt. of Maharashtra order no. FLD-3613/C.R.251/F-10. dtd.26.09.2023.

Please find enclosed a copy of order mentioned under reference above. The Govt. of
Maharashtra has issued an order regarding diversion of 121.58 ha Forest Land in favour of the User
Agency subject to the terms and conditions mentioned in the letter dtd.16.12.2015 and 22.12.2021 of
Ministry of Environment, Forests and Climate Change, Govt. of India and subject to compliances of
conditions no.1 to 4 mentioned in order under re ference by the User Agency.

The undersigned has been directed to inform you the same and you are requested to do needful.

Encl: As above
{T% L./ =

(Ginni Singh)
Deputy Conservator of Forests (FCA)

Copy submitted with compliments to Area General Manager, Chandrapur Area. PO: Babupeth,
District Chandrapur 442 304 for favour of information.

E:\OFFICE\CHANDRAPUR_CIRCLE\DIVERSION OF 171.58 HA FOR DURGAPUR_DEEP_WCL DOCX



Forest Land- Chadrapur
Diversion of 121.58 ha of forest land for

Durgapur Deep Extn. Open Cast Mine in
favour of Western Coalfield Limited in Dist.
Chandrapur, in the State of Maharashtra.

Government of Maharashtra
Revenue and Forest Department
Government Order No.FLD-3613/C.R.251/F-10
Mantralaya, Mumbai 400032.
Date:- 26.09.2023.
Reference:-

1) Additional Principal Chief Conservator of Forests & Nodal Officer, Letter No. Desk-
17/NC/V1.D 12159/117/13-14, dt.20.04.2013.

2) Government of Maharashtra, Letter No. FLD-3613/CR-251/F-10, dt. 12.08.2014.

3) Ministry of Environment, Forests & Climate Change, Government of India, New
Delhi Letter F. No. 8-84/2014-FC, dt. 16.12.2015.

4) Additional Principal Chief Conservator of Forests & Nodal Officer, Letter No. Desk-
17/NC/I/ID-12159/1473/17-18, dt.20.09.2017.
Letter No. Desk-17/NC/I/ID-12159/2425/18-19, dt.27.03.2019.
Letter No. Desk-17/NC/1/ID-11327/1018/18-19, dt.12.01.2021.
Letter No. Desk-17/NC/RS-I/ID-12159/655/20-21, dt.29.07.2021.
Letter No. Desk-17/Nodal/Chandrapur/12159/294/21-22, dt.20.10.2021.

5) Ministry of Environment, Forests & Climate Change, Government of India, New
Delhi Letter F. No. 8-84/2014-FC, dt. 22.12.2021.

6) Additional Principal Chief Conservator of Forests & Nodal Officer, Letter No. Desk-
17/Nodal/ Chandrapur/ID-12159/2672/21-22, dt.10.03.2022.

Letter No. Desk-17/FCA-S2/PID-6602/Chandrapur/23-24/1761, dt.06.09.2023.

Order:-

Whereas, the Additional Principal Chief Conservator of Forests & Nodal Officer,
Maharashtra State, Nagpur, vide letter under reference No.l has submitted a proposal for
diversion of 121.58 ha Forest land for opencast mining of Durgapur Deep Extension OCP OF
M/S. Western Coalfields Limited, Chandrapur Area Maharashtra,

AND whereas, the State Government vide letter under reference No.2 has submitted
proposal to Ministry of Environment, Forests & Climate Change, Government of India, New
Delhi;

AND whereas, the Government of India after due consideration, vide letter under
reference No.3, accorded ‘In-principle’ approval to divert the 121.58 ha. Forest Land for the
above project under section 2 of Forest (Conservation) Act, 1980. The said approval is subject

to fulfillment of certain conditions by the User Agency;

AND whereas, the Additional Principal Chief Conservator of Forests & Nodal Officer,
Maharashtra State, Nagpur vide letters under reference No.4 has submitted compliance of

those conditions to the Government of India;
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Government Order No.: FLD-361 3/C.R.251/F-10

AND whereas, the Ministry of Environment, Forests & Climate Change, Government
of India, Nagpur, vide under reference no. 5 accorded ‘Final approval’ to divert the of 121.58
ha Forest land in favour of Western Coalfield Limited, Chandrapur Area in District
Chandrapur, Maharashtra for Durgapur Deep Extn. Open Cast Mine in District-Chandrapur
under section 2 of Forest (Conservation) Act, 1980;

AND whereas, the Additional Principal Chief Conservator of Forests & Nodal Officer,
Maharashtra State, Nagpur vide letters under reference No.6 has requested State Government

to issue diversion order in the matter;

NOW, therefore, Government of Maharashtra hereby directs that the area of 121.58 ha
consisting of Zudpi Jungle & Reserve Forest Land more specifically described in the proposal
submitted vide letter under reference No. I and as per details given in the Schedule given
below, be diverted to the User Agency, i.e. Area General Manager, Western Coalfield
Limited, Chandrapur Area, for Durgapur Deep Extn. Open Cast Mine in District-Chandrapur.

The diversion shall be effected subject to the terms and conditions mentioned in the
letter dated 16.12.2015 and dated 22.12.202] of Ministry of Environment, Forests & Climate
Change, Government of India, New Delhi. This approval for diversion of forest land is also
subject to compliance of following conditions by the User Agency-

I. The Deputy Conservator of Forests shall verify the validity of the mining
lease/applicability of provisions of the CBA (A & D) Act, 1957 for the said arca,
before giving actual possession and ensure that mining lease period has not been
changed during the process of obtaining the Forest Clearance.

2. The User Agency shall comply with all the conditions stipulated in the ‘in-principle’
and ‘final approval’ letters of Ministry of Environment, Forests & Climate Change,
Government of India, New Delhi, referred above. The Conservator of Forests (T),
Chandrapur shall ensure the strict compliance of the conditions by the User Agency
and shall furnish the report in this regard to Additional Principal Chicf Conservator of
Forests and Nodal Officer, Maharashtra State, Nagpur from time to time.

3. Non-compliance of any of the conditions mentioned in Ministry of Environment,
Forests & Climate Change, Government of India, New Delhi letters dated 16.12.2015
and dated 22.12.2021, in this order and Rules & Guidelines made / issued under Forest
(Conservation) Act, 1980, shall amount to violation of Forest (Conservation) Act,
1980 and action would be taken accordingly.

4. In case of non-compliance of any of the above conditions, the Conservator of Forests
(T), Chandrapur shall report through the State Government to the Ministry of
Environment, Forests & Climate Change, Government of India, Nagpur as per
procedure laid down in guidelines under the Forest (Conservation) Act, 1980 .

43



44
Government Order No.: FLD-3613/C.R.251/F-10

SCHEDULE
Item of Name of Survey/ | Compt | Areain | Legal Status
work/purpose Village Gut No No. Ha. of land
Coal Mining Sinhala, 261/1 - 6.18 Zudpi Jungle
purpose of Chandrapur
Durgapur Division, 400 59.20 | Reserve Forest
Extension Chandrapur 401 54.26 Tismarve Fores!
(Deep) Opencast
Project =" :
Rk b Reserve Forest
Total Forest land (in ha.) | 121.58

This Government Order is available on Government of Maharashtra’s website
www.maharashtra.gov.in with Reference No. 202309261443087319 This order has been
signed digitally.

By order and in the name of the Governor of Maharashtra.

Digitzily sgned by GANTSH TURKARAM JADHAD
D g~ o=GOVERNMENT OF MAHAAASHTRA, ou=R UE AN

GANESH TUKARAM o smsed smacese

19682 0%eese9IdTd,

preudonym=951 1EI97949C05161 H0ADIT e 35
b FEERAI IR0 L

SCOOCEE A T49F 1 7965 E8BE, cr—=GANESH TURARLM IADHAD
Date 10130915 T445 57 +05'30°

(Ganesh Jadhao)

Under Secretary to the Government of Maharashtra

Copy:

I. Secretary, Ministry of Environment, Forests & Climate Change, Government of
India, New Delhi.
Deputy Director General of Forests (Central), Regional Office, Ministry of
Environment, Forests & Climate Change, Government of India, Nagpur.

2

Principal Chief Conservator of Forests (HoFF), Maharashtra State, Nagpur.
Principal Chief Conservator of Forests (Wildlife, Maharashtra State, Nagpur
Principal Chief Conservator of Forests & CEO, Maha-CAMPA, Nagpur.
Addl. Principal Chief Conscrvator of Forests & Nodal Officer, Nagpur.
Additional Principal Chicf Conservator of Forests (Conservation), Nagpur.
Collector, Chandrapur.

Chief Executive Officer, Zilha Parishad, Chandrapur

0. Chief Conservator of Forests (T), Chandrapur

I

— = 00N U AW

. Conservator of Forests &Field Director, Tadoba-Andhari Tiger Reserve,
Chandrapur
12. Deputy Conservator of Forests, Chandrapur
13. Area General Manager, Western Coalfield Limited, Chandrapur Area, Dist.
Chandrapur.
14. Select File F-10.

. Collector- Chandrapur and Chief Executive Officer, Zilha Parishad, Chandrapur
are hereby directed to forward the copy of this order to concerned Heads of Local



Government Order No.: FLD-3613/C.R.251/F-10

Bodies, Panchayats, Municipal Bodies in addition to the relevant offices of the
Government and they shall also ensure the display of this order on their notice board
as well as on the notice board of local self-government bodies for the information of
general public.

[I. Area General Manager, Western Coalfield Limited, Chandrapur Area, Chandrapur,
is hereby directed to publish the entire order of forest clearances granted in verbatim
along with the details of Survey No., Gut No., area and legal status of each Survey,
Gut No. etc. and along with the conditions and safe guards imposed by the Central
Government while granting forest clearances in two widely circulated daily
newspapers, one in vernacular language and other in English language. Copy of the
Newspapers be submitted to Chief Conservator of Forests (T), Chandrapur, Deputy
Conservator of Forests, Chandrapur

. Heads of Local Bodies, Panchayats and Municipal Bodies in addition to the
relevant offices of the Government arc hereby directed to display the same on their
notice board for 30 days from the date of receipt for the information of general public.
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Chandrapur Area,
A Govt. Of ai Srasrprice Po & Distt. Chandrapur (M.S))
{¥er Ratmra Company | '
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Regd. Office: Cosl Eslate, Civi Liie, Nagpu - 440001

Ref. No. WELICHAAGMIPLGREV! (| S Date 31.1.2013
s
Te, 2 s
The Dy Conservator of Forest,
Chandrapur Division,
Chandrapur,
Sy Repewal siry clearance ~
Pronosal for diversion of 80.77 Ha. forest land for opencast mining

of Durgapur Opencast Project of W/s. Wastern Coalflelds Limited,
Chandrapur Area '

Dear Sir,

Proposal for 80.77 Ha. ot forest land has been approved by Govt. of india vige
MOEF New Delhi order no. F.No. 8.173-2003-FC dtd. 8.11.2005 for a period of B years
{ie 8.11.2005t0 7.11.2013 ). ;

We are enclosing herewith the proposal for Renewal of lease of apove forest land
in the prescribed Form '8’ duly filed along with the relevant documents in 8 (Eight) sats
in respect of Durgapur Opencast Project of Mis. Western Coalfields Limited,
Chandrapur Area, Tahsil 8 Distt Chandrapur

You are thersfore, fequested to sorward the enclosed proposal for onward
subrmigsion to MOEF, New Dethi for getting necessary approval from Central Govt unget
Forest {Conservation; Act, 1980,

Thanking you.
Yours faithfuli/;
Encl. as above I
(3, AREA GENERAL MANAGER
Copyto :: % ~CHANDRAPUR AREA

1 The Addl, PCCF / Nodal Officer, Forest Deptt Van Bhawan, Nagpur

2. The Chief Conservator of Forest, North Circle, Nagpur road, Chandrapur
3. The G.M. (LER), WCL, Nagplr.

4 The SAM, DOC SA o
DM
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OFFICE OF THE DIVISIONAL FOREST OFFICER, - 48

CHANDRAPUR DIVISION, CHANDRAPUR.
Rambagh Forest Colony, Mul Road, Chandrapur — 442401 (M.S.)

Office Tel. No. 07172-270448 Fax No. 07172-270448 E-mail . dfochandrapur@gmail.com

Sub.:- Forest Land Chandrapur
Renewal of forestry clearance

Proposal for renewal of 80.77 Ha. Forest land

Open Cast Mining of Durgapur Opencast Mine
of M's. Western Coalficlds Limited, Chandrapur
Area.
No.- Desk-5/Survev/land/ [3] &
Chandrapur. Datedy{}\I /5/2_3
To,
The Chief Conservator of Forests,

{“handrapur Circle, | ) ; “”%ﬂ’{ W(b/ﬁ
7

Chandrapur.
Ref.:- Western Coal Field Limited Chandrapur Area letter No. 957, dtd. 19/05/2013.

The proposal for renewal of 80.77 Ha. Forest land (Reserve Forest 80.77 ha.) under F.C. Act 1980
required for Durgapur Opencast Mine, Chandrapur Area, Tah. Chandrapur, Dist. Chandrapur as received vide
their ietter under reference has been scrutinized in this office and the proposal in 5 copies and Mining Plan in 3

copies is forwarded to your office for further necessary action.

Encl.:- 1. Proposal in 5 copies.

2. Mining Plan 5 copies. q e
- Division Officer.

g 0 ( @g (ﬂ) Chandrapur Forest Division,

/ Chandrapur

v
Copy submitted to General Manager, Chandrapur Area, Western Coalficld Ltd.. Chandrapur for

information. _ B
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OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS (HEAD OF

FOREST FORCE), MAHARASHTRA STATE, NAGPUR

ADDITIONAL PRINCIPAL CHIEF CONSERVATOR OF FORESTS AND NODAL OFFICER, MAHARASHTRA STATE, NAGPUR,
First Floor, *B’ Wing, Van Bhavan, Civil Lines, Nagpur-440001.

Tel no. (0712) 2530166, 2556916, Fax no. (0712) 2550675 E-mail- apecfnodal@mahaforest.gov,in

Diversion of 80.77 ha Forest Land for renewal of
mining lease under Section — (ii) of the Forest
(Conservation) Act-1980 for Durgapur Opencast
project in Compartment No. 400 and 401 of
Chandrapur Forest Division, Distt. Chandrapur in
the State of Maharashtra.

No. : Desk-17/NC/I/L.D-  / & C\fo /19-20
Nagpur — 440 001, Dated : g__g\ 8\')_ 0| ﬂ

Sub:-

To,
The Principal Secretary (Forests),
Revenue & Forest Department.
Mantralay, Mumbai-400032

The Area General Manager WCL, Chandrapur has submitted the proposal for diversion
of 80.77 ha Forest Land for renewal of mining lease under Section — (ii) of the Forest
(Conservation) Act-1980 for Durgapur Opencast project in Compartment No. 400 and 401 of
Chandrapur Forest Division, Distt. Chandrapur in the State of Maharashtra.The details of forest
land proposed for diversion are given as below —

Sr. [ Name of Village | Comptt No. Area (in ha.) | Legal Status
Chandrapur 400 39.15 | Reserved Forest
Forest  Division, 401 41.62
Chnadrapur

Total Forest Area 80.77 _j

2.00 Proposal for renewal ol mining lease for Durgapur Opencast project has been initiated by
Area General Manager WCL, Chandrapur Area for approval under the Forest (Conservation)
Act, 1980. Previously, the proposal for diversion of 80.77 ha. of forest land had been approved
by the Government of India under the Forest (Conservation) Act, 1980 vide letter No.8-
123/2003-FC, dated 08/11/2005. The Project is located in Durgapur Geological Block in
Chandrapur District of Maharashtra State. The project can be demarcated on Toposheet
No.55P/8 & 56M/S having Latitude of 19°59°40.95” to 20°01°13.53” and Longitude of
79°19°15.69” to 79°19°57.13". The project has capacity of production 2.00 Million tonnes of
Coal per annum and is directly linked to the Thermal Power station of Maharashtra State
Electricity Board, Chand rapur.

2.1 The User Agency has stated that the coal reserve in the proposal for diversion of 80.77 ha
forest land for Durgapur Opencast mine is 15.19 Million Tone out of which only 7.19 MT coal
h.ad been mined out during Forest Clearance granted for the period from 2005 to 2013,
Subsequently, 8.00 MT coal reserve is still available in the benches of remaining forest land.

<h
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However, thiy res

SR S reserve could not be extracted as vertical mining was not possible. Hence, for e
extraction ol b

- | alance coal reserve extension of time period is required, Therefore, the user
agency has proposed lor r ' y i :
ageney has proposed for renewal of mining lease under the Forest (Conservation) Act, 1980.

22 llh'l:l.ils of approvals under the Forest (Conservation) Act, 1980 conveyed by the
Ministry from time to time,

Sr. | Projeet Name | Forest |tll(.l|I(lllil]lcatlvllmlll:;f In- Period  of
No. area India for diversion under the | Principle diversion
diverted FCA, 1980, or formal | approved by
in (ha.) approval the
under the | Government
o - FCA, 1980. | of India.
I | Durgapur Open 172.54 | F.NO.  8-35/2001-FC,  dated | formal 2 Years
| Cast Mine 12/06/2002. approval
2 | Durgapur Open 136,54 | F.N0.8-35/2001-IC, dated | formal 20 Years or
Cast Minc (Reduced | 19/09/2006 & 19/05/2005. approval co-terminus
from granted for | with Mining
172.54 ) renewal  of | Lease
mining
e lease
3 | Durgapur Open 80.77 | F. No. 8-123/2003-FC, dated | formal 8 years
Cast Mine 08/11/2003. approval
4 | Durgapur 462.43 | F. No. 8-53/2005-FCD, dated. | formal Co-terminus
Rayatwari 11/08/2000. approval with Mining
Underground lease as per
Mine CBA (A&D)
Act 1957.
5 | Durgapur Deep 121.58 | F. No. 8-84/2014-FC, dated | in-principal | Proposal
[Extension Open 16/12/2015. approval under
Cast mine consideration
for Stage-Il
approval

2.2 The above said approvals for Durgapur Block are in accordance with Ministry of Energy
(Department of Coal) Notification under Coal Bearing Areas (Acquisition & Development) Act,
1957 for (i) 338.85 ha. of forest land issued vide Notification No. S.0. no 450 (E), dated
04.08.1979 (ii) 1220.00 ha forest land coming under Schedule ‘B” for Dugapur Block, Wardha
Valley Coalficld issued vide Notification No. S.0. no 450 (E), dated 04.08.1979 and for (iii)
121.58 forest land issued vide Notification No. 2922, dt. 25/11/2010. The B:C ratio for the
project is 8.811.

3.0 The required documents as prescribed in Government Circular, Revenue and Forest Department
No.FLD-1081/2041/(A)/F-3, dated 20/03/1982 and according to Government of India’s instructions
issued from time to time as well as on the following points are enclosed in three copies.

1) Prescribed form dated 10/01/2003.

2)  Certificate regarding minimum demand of forest land for the project,

3)  Area Statement,

4)  Index map,

5)  The area belongs to Eco-value class-111 of Open Forest category.
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4.0 The Divisional Forest Officer, Chandarpur Forest Division, Chandrapur has certified
that:-

4.1 the area belongs to Eco-value class-111 of Open Forest category.
4.2 the forest land required is the barest minimum.

4.3 there are 93 trees of various species and girth in the area proposed for diversion. Girth
class wise abstract is given as under:-

L Tree Girth in Cm, : ,
\15-30 \31-45\46-60 61-75 | 76-90 | 91-105 | 106-120 | 121-135 | 136-150 | Above ; Total {

S il I A L I B A R

4.4 the proposed project is 12.25 km from the boundary of the Tadoba-Andhari Tiger Reserve
and the Notified Buffer/Eco-Sensitive Zone boundary is near about 1.25 km..

4.5 the proposed project is not likely to affect monumental site of cultural, historical, religious,
archeological or recreational importance.

4.6 the non forest area covered under the project is not acquired under the Maharashtra Private
Forest (Acquisition) Act, 1975 by application of section 35 of Indian Forest Act 1927 is not
recognized as deemed reserved Forest nor it has been identified as “Forest” as envisaged in
the interim order given by the Hon’ble Supreme Court, dated 12/12/1996.

4.7 there is no violation of Forest (Conservation) Act 1980.

4.8 no Compensatory afforestation is required as the same has been already carried out over
162.00 ha degraded forest land in accordance with the approval granted by the Central

Government vide letter F. No. 8-123/2003-FC, dated 08/11/2005.

5.0 The user agency has given an undertaking:-

5.1 to defray the cost of Net Present Value.

5.2 to defray the cost of compensatory afforestation.

5.3 The user agency has submitted Mining Plan approved by CMPDIL Nagpur and Mine Reclamation
plan.

5.4 The project has been accorded environmental clearance with conditions stipulated by
Government of India vide their letter No. J-11015 /56/2008-1A, 11 (M), pt. file dated
10/11/2017.

5.5 The user agency has submitted the certificate of the Collector, Chandrapur under the Schedule
Tribes and Other traditional Forest Dwellers (Recognition of Forest Rights) Act 2006 vide letter
No.Karya-4/RB-I1/2017/65, dt.4/5/2017 as per Government of India letter dt.5/7/2013 in prescribed
format Form- 1.

5.6 'I‘_he Divisional Forest Officer, Chandrapur and the Chief Conservator of Forest (T), Chandrapur
Circle have recommended the proposal for diversion of 80.77 ha. of forest land under the Forest
(Conservation) Act, 1980,
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6.0 In view of this,
(lescrvutiun) Act, 1

6.1
6.2

6.3

6.4

6.5

6.6

6.7

6.8

6.9

6.10

7.0

7.1

T.2

7.3

7.4

7.5

the proposal is recommended under section 2 (ii) of the Forest
980 subject the following conditions:-

The legal status of the Jand required will remain unchanged.

Wherever possible and technically feasible, the User Agency shall undertake by involving local
community, the afforestation measures in the blanks within the lease area, as well as along the
roads outside the lease area diverted under this approval, in consultation with the State Forest
Deparlmenl at the project cost,

Construction of temporary dwelling / hutments etc. for labors will not be allowed in the forest
areas.

Adequate precautions shall be taken to safeguard the adjoining areas from explosives and it shall
not be stored in the forest area, '

The User Agency will dump the overburden on the revenue land or on adjacent private land
owned by agency as per their undertaking and forest land will not be used for dumping.

The period of renewal of the mining lease of the said forest land under this approval shall be for a
period co-terminus with the period of the mining lease proposed to be granted under the Mines
and Minerals (Development & Regulating) Act 1957, as amended or Rules framed there under;
The User Agency shall defray the cost of Net Present Value of 80.77 ha, of forest land proposed
for renewal of mining lease. ,

The User Agency will defray the additional / revised cost of Net Present Value of Forest land as
per the latest Guideline of Government of India.

A safety zone of 7.5 meter will be maintained around mining lease site. Fencing, protection and
regeneration of the safety zone area (7.5 meter strip all along the outer boundary of the mining
lease area) where feasible, shall be done at the project cost.

The User Agency shall ensure demarcation of boundary of safety zone (7.5 meter strip all along
the outer boundary of the mining lease area) and its protection by erecting adequate number of 4
feet high RCC boundary pillars inscribed with DGPs coordinates and deploying adequate number
of watchers under the supervision of the State Forest Department.

In case of mining leases adjoining the habitation stretch of the boundary of the safety zone of the

lease adjacent to the habitation/roads be properly fenced by the user agency at the project cost to
protect the vegetation/ regeneration activities in the safety zone.

Safety zone shall be maintained as green belt around mining lease and to ensure dense canopy

cover in the area, regeneration shall be taken in this area by the user agency at the project const
under supervision of the Forest Department.

Afforestation on degraded forest land, to be selected elsewhere, measuring one and a half time the

area of forest land under safety zone shall also be at the project cost under the supervision of the
State Forest Department

The layout plan of the proposal shall not be changed without prior approval of Central
Government.

The user agency shall undertake mining in a phased manner after taking due care for reclamation
of the mined over area. The concurrent reclamation plan as per the approved mining plan shall be

executed by the User Agency from the very first year and an annual report on implementation
thereof shall be submitted to the State Forest Department.

The user agency shall prepare a schedule for surrender of the mined out and reclaimed forest land
'n accordance with existing mining plan and submit the same along with an undertaking to

surrender the mined out and reclaimed forest land as per such schedule before grant of Stage-II
approval,

52
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7.6 All extraction works will be done as per mining plan approved by the Government of India.

i Rehabilitation shall be done as per the approve rehabilitation action plan prepared by CMPDI,
Nagpur.

7.8 The User Agency will defray the cost of removal of 93 trees in the proposed area. However,
minimum number of trees will be felled.

7.9 No permanent building or labour sheeds should be _constructed in the leased area.

8.00  The layout plan of the proposal shall not be changed without the prior approval of Central

Government.
8.1 The forest land shall not be used for any purpose other than that specified in the proposal.
8.2 The user agency in consultation with the State Government shall create and maintain alternate

habitat/home for the avifauna, whose nesting trees are to be cleared in project. Bird’s nests
artificially made out of eco-friendly material shall be used area, including forest area and human

settlements, adjoining the forest area being diverted for the project.

8.3 The forest land proposed to be diverted shall under no circumstances be transferred to any other
agency, department or present without prior approval of the Central Government.

8.4 All other conditions as may be mandatory under relevant Acts, Rules and guidelines shall be
complied with by the user agency.

It is, therefore, requested that Government of India may kindly be moved for approving the
diversion of 80.77 ha Forest Land for renewal of mining lease under Section — (ii) of the Forest
(Conservation) Act-1980 for Durgapur Opencast project in Compartment No. 400 and 401 of
Chandrapur Forest Division, Distt. Chandrapur in the State of Maharashtra under section 2 (ii) of
the Forest (Conservation) Act, 1980.

Encl. :- Proposal 3 copies

* (Sanfeev Gayr) _
.A_ddl‘ Principal Chief Consgrvator of Forests

& Nodal Offi
\\_'ﬁo\g\ .1cer P \ \

Copy to the Chief Conservator of Forests (T), Chandrapur
Copy to the Divisional Forest Officer, Chandrapur for information.
Copy to Area General Manager WCL, Chandrapur for information.

Scanned by CamScanner



Government of Maharashtra

By Speed Post No. FLD-2019/CR-310/1+10

Revenue and Forest Department
Hutatma Rajguru Chowk,
Madam Cama Road.

Mantralaya, Mumbai - 400 032,

Date:~ 19.06.2024

To,
The Secretary,
Ministry of Environment, Forests and Climate Change.
Government of India,
Indira Paryavaran Bhavan. Jor Bagh Road. Aligan;.
New Delhi-110003.

Subject: Forest Land-Chandrapur
Diversion of §0.77 ha Forest Land for Renewal of Mining lease
under Van (Sanrakshan FEvam Samvardhan) Adhiniyam-1980 lor
Durgapur Open Cast Mine Project in Compartment No. 400 and
401 of Chandvapur Forest Division, Chandrapur District of
Maharashtra.
Sir,

The Additional Principal Chief Conservator ol Forests & Nodal Officer,
Maharashtra State has submitted Proposal for renewal of mining lcase under Van
(Sanrakshan Evam Samvardhan) Adhiniyam-1980 for Durgapur Open Cast Mine
Project in Compartment No. 400 and 401 of Chandrapur Forest Division. Dist.
Chandrapur. The details of forest land proposed for diversion are given as below -

Sr. | Name of Village Co_n_l-p_tt"No; - t\l‘ﬁ!l‘(iii hn.) i.eg:ii Status
No.
I Chandrapur 400 39.15 | Reserved Forest
Forest Division, =
2 Chandrapur 401 41.62
Total Forest Area 78077 -

2.0 Proposal for renewal of mining lease for Durgapur Opencast project has
been initiated by Area General Manager WCI.. Chandrapur Arca [ov approval under
the Van (Sanrakshan [Evam Samvardhan) Adhiniyam~1980 . Previously. the
proposal for diversion of 80.77 ha. of forest land had been approved by the
Government of India under the Van (Sanrakshan Evam Samvardhan) Adhiniyam-
1980 vide letter No.8-123/2003-FC. dated 08/11/2005. The Project is located in
Durgapur Geological Block in Chandrapur District of Maharashtra State. The
project can be demarcated on Toposheel No.SSP/§ & S$6M/S having l.atitude ol
19°59°40.95” 0 20°01°13.53" and Longitude of 79°19'15.69™ 1o 79Y19°57.13", The
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Project has capacity of production 2.00 Million tonnes of Coal per annum and is
divectly linked to the Thermal Power station of Maharashtra State Electricity Board,

Chandrapur.
21 The User Agency has stated that the coal reserve in the proposal for diversion

ol 80.77 ha forest land for Durgapur Opencast mine is 15.19 Million Tone out of

which only 7.19 MT coal had been mined out during Forest Clearance er

anted for

the period from 2005 to 2013, Subsequently. 8.00 MT coal reserve is still available
in the benches of remaining (orest land. However, this reserve could not be extracted

as vertical mining was not possible. Hence. for the extraction of balance coal reserve
extension of time period is required. Therefore, the user agency has proposed for
renewal of mining lease under the Van (Sanrakshan Evam Samvardhan) Adhiniyam-

1980.

2.2

Adhiniyam-1980 conveyed by the Ministry from time to time.

Sr. | Project Name

Details of approvals under the Van (Sanrakshan Evam Samvardhan)

Forest Letter  from  the | In-Principle or | Period  of |
No. area Government of India | formal diversion I
diverted in | for diversion under the | approval under approved by
(ha.) FCA, 1980. the FCA, 1980. | the (
Government l
of India.

|| Durgapur Qpen | 172.54 FE.NO.  8-35/2001-FC. | formal approval |2 Years 1
Cast Mine dated 12/06/2002.

2 | Durgapur Open | 136.54 I*.N0.8-35/2001-FC. formal approval | 20 Years or
Cast Mine (Reduced dated 19/092006 & | granted for | co-terminus

| from 19/05/2005. renewal of | with Mining
172.54") mining lease Lease

.;a_”liurgapur Open | 80.77 F. No. 8-123/2003-FC, | formal approval | 8 years
Cast Mine dated 08/11/2005.

i __ijttl'gaﬁtll‘ 462.43 F. No. 8-53/2005-FCD, | formal approval | Co-terminus
Rayatwari dated. |1/08/2006. with Mining

lUnderground lease as per
Mine CBA (A&D)
Act 1957.

5 | Durgapur Deep | 121,58 | F. No. 8-84/2014-FC, [ in-principal Proposal
Extension Open dated 16/12/2015. approval under
Ot suxie consideration

for Stage-ll
approval
] -

2.3

The above said approvals for Durgapur Block are in accordance with

Ministry of Energy (Department of Coal) Notification under Coal Bea.rmg Arfaas
(Acquisition & Development) Act, 1957 for (i) 338.85 ha. of forest land issued v1d§
Notification No. S.0. no 450 (E), dated 04.08.1979 (ii) 1220.00 ha Fm'es.t laud
coming under Schedule *B' for Durgapur Block, Wardha Valley Coalfield issue
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Samvardhan) Adhiniyam, 1980. His recommendations are enclosed in the
proposal.

The Principal Chief Conservator of Forests (HoFF), Maharashtra State, Nagpur
has recommended the proposal subject to the conditions, given in his specific
recommendations. under Section-2 (ii) of the Van (Sanrakshan Evam
Samvardhan) Adhiniyam, 1980. His specific recommendations are enclosed in
the proposal.

In the circumstances explained in the aloresaid paragraphs and enclosures, the
State Government recommends that the said forest land may be allowed to be
diverted subject the conditions proposed by the Principal Chief Conservator of
Forests (HoFF), Maharashtra State, Nagpur as well as following additional
condition:-

“User agency shall obtain wildlife clearance, prior to commencement of

work.”

The matter may kindly be placed before the Government of India for its

approval under Section-2 (ii) of the Van (Sanrakshan Evam Samvardhan)

Adhiniyam, 1980.

Government of Maharashtra

Encl: A) Sct of case papers Under Secretary —
13) The lollowing documents are enclosed:- Revegﬁ?ata;g ;g:;ﬁt;i %i%?nk
. s Madam Cama Road, Mantralaya
I. Prescribed form as per Rules. Mumbai 400 032
2. Area Statement
3. Commitment from the Applicant for defraying the cost of Net Present Value.
4. Briel note of the project
5. Site Inspection Report.
6. Certificate in Part V.

Copy:

|. Deputy Director General of Forest (Central), Integrated Regional Ofﬁ?e,
Ministry of Environment, Forests & Climate Change, Government of India,
Nagpur.

Principal Chief Conservator of Forests (HoFF), M.S., Nagpur.

Principal Chief Conservator of Forests (Wildlife), M.S., Nagpur.

Principal Chief Conservator of Forests & C.E.O, Maha-CAMPA, Nagpur.
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Forest Land-Chandrapur

Diversion of 80.77 ha Forest Land for Renewal of Mining
lease under Van (Sanrakshan  Evam Samvardhan)
Adhiniyam-1980 for Durgapur Open Cast Mine Project in
Compartment No. 400 and 401 of Chandrapur Forest
Division, Chandrapur District of Maharashtra

PART -V

(To be filled up by the Secretary In charge of Forest Department or by any other

authorized officer of the
Secretary)

I. Recommendation of the
State Government

Place: Mumbai

Date:- 19.06.2024

State Government not below the rank of an Under

The Proposal is recommended
vide Governmenlt letter
No.FLD-2019/CR-310/F-10
Dated:- 19.06.2024

anesh Jadhao)
Undeér Secretary to the
Government of Maharashtra

Under Secretary
Revenue and Forests Deparlt(ment
’ Hutatma Rajgury Chow

tralaya
ma Road. Man
Madam ai miai 400 032
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T wrehieed foTHIRE /Western Coalfields Limited 7 V
ffrer st (A Miniratna Company) @“\—,"aw
Frer $f3ar ffAs 1 3uelr e (A Subsidiary of Coal India Limited)
CIN-U10100MH1975GO1018626 afq.a qam
ST YaEF & HATA Office of Area General Manager
= a;T ceDurgapur Sub Area
?ﬁ"ﬂ' IR, UegT & Chandrapur Area
m@ : Addres: Urjanagar Post
B U 442404 Dist: Chandrapur, MS, PIN:442403
Email: sam.doc-cha.wcl@coalindia.in Phone: 07172-265270
gt
famefm as sy
Uaq¥  ger fsmer
TR

. GINR IIATFFE A5 - Wildlife Clearance for Renewal of Forest Clearance of 80.77 Ha Forest

Land for Durgapur Opencast Project Mine in favour of M/s. Western Coalfields Limited in
District Chandrapur, Maharashtra — Application for Wildlife Clearance

Hedl: Letter from Principal Chief Conservator of Forests, Maharashtra State vide Desk-23(2)/WL/
Survey/Pr.Kr.292/5236/2023-24, dated 14" February 2024

~ FgieT,

With reference to the above subject & above referred letter, the Principal Chief Conservator of
Forests, Maharashtra State directed to apply for Wildlife Clearance for renewal of Forest Clearance of
80.77 Ha Forest Clearance Proposal. WCL Chandrapur Area (User Agency) has submitted an online
application on 27.02.2024 through Parivesh 2.0 portal

The details are as below:

Proposal number: 463196 Date: 27.02.2024

We are herewith submitting 6 sets of Hard Copy of the same proposal along with relevant
documents for and onward submission at your end.

It is therefore requested kindly to do the needful towards submission of online Part Il in
parivesh portal at your end for wildlife clearance under Wildlife Protection Act 1972.
Thanking you.

Ejmhﬁ B ra
765|2%,

) 4! Project Proponent/SAM

m , Durgapur Sub Arga
‘@‘% |

VU AET TEETh, a1 oad, AgNrSg Tod, fAfder agew, AweTgR - 440001

HIY T A GANETE @ ey HOEN, o e, FERTg 3w, R e, A - 440001
mua‘ua?(s{/m,aaﬁrg@mw,m
HETISIH (TATEROT), dahrel AEATed, ARG

O AN




File No. WII/AE&CB/BH/WL/Minning/2019-01T"
Dehradun, the May 16, 2024

To

The Area General Manager

Chandrapur Area, WCL

Planning Department

PO: Babupeth

Dist.: Chandrapur, MS

442 403

E-mail: gmwclcha@gmail.com , agmchandrapur.wcl@coalindia.in

Sub. Durgapur Opencast Mine — Clarification regarding conducting a fresh Wildlife
Impact Assessment Study for Renewal of 80.77 Ha Forest Land for opencast
mining of Durgapur Opencast Project, M/s. Western Coalfields Limited,
Chandrapur Area — reg.

Ref. 1. Your letter (WCL/CHA/AGM/PLG/REV/9780) dated 19" March 2024.
2. WII letter No. WII/AE&CB/BH/WL/Mining/2019-01 dated 22" April 2024.

With reference to aforementioned communication (Sr. No. 1) seeking clarification if a
fresh wildlife impact assessment study is required for renewal of forest clearance of
opencast mining in different areas in the Chandrapur mining area, it is stated that a
research project “Understanding the impacts of mining areas of Western Coalfields
Limited (WCL) and Chandrapur Thermal Power Plant, Chandrapur” is already being
carried out by WII, Dehradun, as mandated by the 324" Report of the Parliamentary
Standing Committee on Science & Technology, Environment & Forest on “Status of
forests in India”. The aim of the study is to assess the impacts of all mines (opencast
and underground) in the Chandrapur district and provide a detailed assessment of the
impacts of mines and an integrated wildlife mitigation and management plan for the
WCL mining areas in the district. It is, therefore, submitted that a fresh wildlife impact
study would not be required for the renewal of the forest clearance of 80.77 ha of
Durgapur Opencast Mine, WCL Chandrapur area.

A joint committee under the Chairmanship of the Principal Chief Conservator of
Forests/Chief Wildlife Warden, Govt. of Maharashtra has already given a mitigation
plan for maintenance of the existing wildlife corridor for the 121.58 ha Durgapur
Extension Deep OC Project which encircles the 80.77 ha renewal area Vide Letter
No. 23(2)/WG/V/P/No. 53/1061/2022-23; Dated: 12.07.2022.

RAT SIsid e

Wildlife Institute of India

TAAdl o 18, TEH), JEVGA — 248 001, IAEVE, ARG

Post Box No. 18, Chandrabani, Dehradun - 248 001, Uttarakhand, INDIA

$ Ui ua. 491-135-2640114, 2640115, 2646100 BT : 0135—2640117
EPABX : +91-135-2640114, 2640115, 2646100 Fax: 0135-2640117

3—Hd / E-mail : wii@wii.gov.in 9 /Website: www.wii.gov.in
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<i N\ WA asia e
) Wildlife Institute of India
Further, regarding communication Sr. No. 2 seeking no-cost extension of the project,

it is again requested to kindly release the third instalment of Rs. 33.0975 Lakhs (Each

by WCL and MAHAGENCO) to finalise and submit the final deliverables of the project
which is an integrated management plan.

Thanking you.

\PGnsc2r
(Wﬁﬁaﬁﬁ;ﬁz{fquﬂ

Copy to:

1. The Principal Chief Conservator of Forests (Wildlife), Chief Wildlife Warden
Maharashtra State, Nagpur, Van Bhawan, Ramgiri Road, Civil Lines, NAGPUR-
440 001 (Maharashtra), E-mail: pccfwingp@mahaforest.gov.in

2. General Manager (Environment), Western Coalfields Ltd., Civil Line, Sadar
Nagpur, 440001, Maharashtra , E-mail: gmenvironment@westerncoal.gov.in
with a request to release the third installment of the Project (30 % Rs. 33.0975
Laks).

3. Chief Engineer, Chandrapur Super Thermal Power Station, Chandrapur — 442
404. E-mail: cegenchandrapur@mahagenco.in with a request to release the
third installment of the Project (30 % Rs. 33.0975 Laks).

4. The Chief Conservator of Forest (Territorial) Chandrapur. E-mail:
ccfchandrapur@gmail.com

5. The Conservator of Forests & Field Director Tadoba-Andhari Tiger Reserve. E-
mail: ccffdtadoba@mahaforest.gov.in

gAdd) o 18, A, AEIGA — 248 001, JANGYS, ARG

Post Box No. 18, Chandrabani, Dehradun - 248 001, Uttarakhand, INDIA
30U UF. +91-135-2640114, 2640115, 2646100 DE : 0135—2640117
EPABX : +91-135-2640114, 2640115, 2646100 Fax: 0135-2640117

$—HAd /E-mail : wil@wii.gov.in 39 /Website: www.wii.gov.in



Map showing the 80.77 Ha, 121.58 Ha Forest Land and Safety Zone Area
of Durgapur Opencast Project, Western Coalfields Limited

—— Mine Lease Boundary

— 80.77 Ha Forest Land

Safety Zone of 80.77

| 121.58 Ha Forest Land

Safety Zone of 121.58 Ha
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Ni WIHAE&CB/BH/Durgapuc/ 1720145
- Date: 25 June, 2014

-

To

Sh. Sanjeey Gaur /€20 ].
Joint Secretary ?—éfﬁfﬂ‘? 1y
Revenue and Forest depanmen)
Room No 436/481 Adnen. .
Madam Kamu Road, Hutatma Raejguru %fmqﬂﬂww
Chowh, Mantralays  Mumbai - 400 (32 WCL/GM{Env)/HO/Nagpur
mail: S Tt e :
e} ' = /Rec R0 7. A/ ate 27 /£ | 14

Sub.: Assessment Report on Proposal for Diversion of 121.58 ha Forest Land for Opeocast

Mining of Durgapur Deep Extension Opencast Project of M/S. Western Coallields
Limited. C rapur Area, Maharashtra — Reg.

Ref.: Your Letter No, FLD 3613/CR 251/F - 10; Dated: 5" August 2013
Your Letter No. FLD 3613/CR 251/F - 10; Dated: 6" Jan. 2014

Iitin

Sir,

With reference 1o the above. please find enclosed 4 copy of the Wildlife Institute of India’s
Agsessment Report in thie context of diversion of 121 58 ha farest land for opencast musing of Durgapur
eep Fxtension Opencast Projeel of M/S. Western (oalfields Limited. Chandrapur Area. Maharushira,
for your kind perusal and further necessary action, please.

IManking you,

Yaours faithfully,

I ) Dr. V. B. Mathur]|
D M, Director
Euncl: As Ahove .&b

Capy to:

[ Frincipal Chicl’ Conservator of Farests (Wildlife)Chietr Wildlife Warden, Maharashtra Stale,
Nagpur 44 0 Q0L “Tel 0712 526758/530126: Fax: 0712 510671, clwhenagpurinel o

| T

Additional Prinvipal Chiel Conservator of Forest & Nodal Officer Maharushira Stale Nagpur 1s
Flaor 'C' Wing. Ramgiri Road, near Police Gymkhana, Civil Line, Nagpur - 01, Off. 0712 25569 | 6,
Fax. 0712 2550675, tiisiaine cradidbhnenbeom: apeefodal @mahatorest gov.in

T

Charman-cum-Managing Director Coal Lstate, Civil Lines, Nagpur (M.S.) 440 001 Telephonc (91-
TI2) 2510440, 25103 5 (O ) Fax £ (21-712) 2510500 BE-Mail : emd el gooalimbionm ;. Fbas 0070

L
- L

& o
E o qAAd] o 18, WA, TEVIEH — 248 001, W
"“"“" el _ Post Box No. 18, Chandrabani, Dehra Dun - 248001. INDIA
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Assessment Report on Proposal for Diversion of 121.58 ha Forest Land for
Opencast Mining of Durgapur Deep Extension Opencast Project of M/S, Western

"Coalfields Limited, Chandrapur Area, Maharashtra

A. Background:

Western Coal Fields Limited (WCL), Chandrapur has submitted a proposal for diversion
of 121.58 ha forest land under FCA-1980 for opencast mining of Durgapur Deep
Extension Opencast Project. The proposed area includes 118.40 ha for mining and 3.18
ha as safety zone. The proposed forest land is from Reserve Forest Compartment Nos.
400, 401, 402 of Chandrapur Forest Division and ‘zudpi jungle' S. no. 262/1 of village
Sinhal, Chandrapur. The proposed project is extension of the ongoing project having
capacity of producing coal to the extent of 2.0 million tonnes of coal per annum. The
project is linked to Chandrapur Super Thermal Power Station of Maharashtra State
Electricity Beard (MSEB). The extension is proposed to enhance coal production to 3.0
MTPA. The brief introduction of WCL Chandrapur is given in (Annexure 1).

The project is located at 12.25 km from the core area and 1.25 km from the buffer area
of Tadoba Andhari Tiger Reserve (TATR) in Maharashtra. The Chief Conservator of
Forests (Territorial), Chandrapur has noted in his site inspection report that “The area
has rich presence of endangered species such as Tiger/Leopard and the area is sensitive
as it is good habitat for tiger and leopard and other wild animals”. The area is adjoining
to the notified buffer zone of Tadoba-Andhari Tiger Reserve and very near to
Chandrapur town, The man animal conflict in general has increased in many areas in
the last 4 - 5 years. [t is necessary to undertake studies by institution, such as Wildlife
Institute of India and incorporate recommendations to mitigate man animal conflict as
the land in question has presence of Schedule 1 species i.e,, Tiger, before giving approval
under Section = 2 of Forest (Conservation) Act, 1980. '

Chief Wildlife Warden, Govt. of Maharashtra, based on remarks of the Filed Director,
TATR and Addl. Principal Chief Conservator of Forests (WL), East Nagpur offered his
comments regarding this proposal. In brief, the remarks of Chief Wildlife Warden are as
follows:

1) The proposed area is at crow fly distance of 12 km from the core of TATR and
1.25 km crow fly distance from buffer zone of TATR.

2) The proposed area is a habitat of Tiger, Leopard and other herbivores.
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3) There were 3 cases of human death and 16 cases of people injured in man-
wildlife conflict in this area during the period of 2008-09 to 2011 -12. This also

confirms the presence of Tiger and Panther in the proposed area.
4) The proposed area is in the wildlife corridor.

5) The proposed area is not included in the buffer zone of TATR, but it is habitat of

Tiger and Leapard.

6) It is recommended to undertake studies by institutions such as Wildlife Institute
of India, Dehradun and incorporate its recommendations before giving clearance

to the project.

Subsequently Wildlife Institute of India received a letter No. FLD 3613/CR 251/F-10,
dated 5 August, 2013 from the Joint Secretary, Revenue and Forest Department, Govt. of
Maharashtra with a request to carry out wildlife impact assessment study with
reference to whether the proposed project by M/S Western Coalfields Limited would
cause any damage to the wildlife habitat and also whether it will give rise to the conflict
between human beings and wild animals (Annexure 2). The said letter from the Joint
Secretary, Revenue and Forest Department, Govt. of Maharashtra mentioned about
diversion of just 34.135 ha of forest land for Durgapur Opencast Mine of Western
Coalfields Limited (WCL), Nagpur.

In response to above request letter from the Joint Secretary, Govt. of Maharashtra, the
Wildlife Institute of India (WII), deputed Dr, Bilal Habib, Scientist-D, for site
reconnaissance. Dr. Bilal Habib visited field site from 27 to 30 November, 2013.

B. Objectives:
The reconnaissance of the proposed project site was conducted with the following
objectives: :
a) To assess the use of area under consideration for proposed forest diversion by
wildlife species.

b) To assess whether the land after propesed diversion of forest land will result
into enhanced human and wildlife conflict,

P
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Ald Observations:

Incongruity in the Letter received from Joint Secretary, Revenue and Forest
Department, Govt. of Maharashtra:

* The letter received by Director Wildlife Institute of India from Joint Secretary, Revenue
and Forest Department, Govt. of Maharashtra (Letter No. FLD 3613/CR 251/F-10, dated
5 August, 2013) mentioned proposed diversion of 34.135 ha of land whereas during the
reconnaissance visit of the Wildlife Team it was found that the actual land requested for
diversion was 121.58 ha. The team however continued reconnaissance visit, but
requested WCL authorities to send appropriate amendment letter.

b) Amended Letter:

Later Director, WII, received second letter (Letter No. FLD 3613/CR 251/F-10, dated 6
January 2014) (Annexure 3) informing that the forest land to be diverted was
inadvertently mentioned as 34.125 ha in previous letter. However, the user agency
(WCL) has proposed for diversion of 121.58 of forest land, After receipt of this amended
letter, WII team again visited the field site from 2 to 5 June, 2014,

c) Site Visits and Methodology:

The reconnaissance of the proposed project site was undertaken by Dr. Bilal Habib,
Scientist WlI, from 27 - 30 November, 2013 and 2 - 5 June, 2014 to validate and add to
the secondary information that was collected and perused. This involved field
ohservations to assess the present status of land considered for diversion with specific
reference to its habitat value for Schedule - 1 wild animal species under the Wildlife
(Protection) Act, 1972. The information was alse supplemented by ¢onsultations with
key stakeholders (Appendix 4).

During the field visit, a 3 km long trail through the 121.58 ha area was searched for
occurrence of animal signs (pugmarks, scats etc.), direct sightings and also to assess
vegetation diversity and condition along the trail. During the field visit existing mining
areas and compensatory afforestation areas of M/S WCL were also visited by the team.
During the reconnaissance, it was observed that reclaimed sites have been planted
using Prosopis as a major species and this species has proliferated extensively. In view
of this it was decided to carry out an assessment on temporal changes in vegetation due
to such activities.
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d) Field Observations:

The land proposed for diversion (121.58 ha) has been demarcated by WCL authorities
with boundary markings (GPS location of boundary markings provided in Annexure 5)
and is contiguous to existing Durgapur Opencast Mine, The proposed diversion area is
characterized by Southern Dry Deciduous Forest Type dominated by Bamboo,
Lagerstroemia spp., Butea spp,, etc. The location of the proposed area with respect to
TATR Core, Buffer and TATR South Corridor connecting TATR to Chaprala WLS is
shown in Figure 1, 2 and 3. The area proposed by user agency is an ideal habitat for the
endangered species such as Tiger and its associated co-predators and prey species. This
Is in accordance with the remarks made by Chief Wildlife Warden, Maharashtra (Please
see para 3). Further, as remarked by him, the area has witnessed three (03] cases of
human death and 16 cases of human injury during the period of 2008 - 09 to 2011 -12.
The area is thus, prone to human wildlife conflict. As per the Forest Clearance approval
all the mining agencies need to go for compensatory afforestation over the degraded
forest land double in the extent to the area being diverted and these area are to be
maintained at the project cost. WCL has so far used prominently Prasopis spp., an exotic
species for compensatory afforestation. Prosopis suppresses the diversity of native
vegetation thereby reducing the forage availability and provides suitable cover to the
wild animal species (e.g, Leopard and Wild boar) which can exploit human-interface

and result into enhanced human-wildlife conflict.

Fig 1: Location of existing Durgapur Opencast Mine with respect to surrounding forest
land proposed for diversion.
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Fig 2: Location of existing Durgapur Opencast Mine with respect to Buffer Boundary of
Tadoba-Andhari Tiger Reserve
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Fig 3: Location of existing Durgapur Opencast Mine with respect to Core and Buffer of
Tadoba-Andhari Tiger Reserve and Corridor Area between TATR and Chaprala WLS




During the reconnaissance visit the team also reported occurrence of 16 tree and shrub
species from the area proposed for diversion with Bamboo as dominant species. The
overall forest cover ranges from 60 - 80 per cent in the reserved forest area proposed

for diversion. The list of dominant species reported is given in Table 1 below:

Table 1: Tree and shrub species reordered from the reserved forest proposed for
diversion to WCL :

“S.No. - : Tree/Shrub Species

S

Lagerstroemiua speciosa

| Butea monosperma
T

senterica
e TR

T

Holoptelea integrifolia

During the site visit the team recorded 10 signs of Leopard (Scats and pugmarks), 3
signs of sloth bear and also sighted Blacknaped hare and Russell’s viper from the area
proposed for diversion. The occurrence of signs and sightings indicate an active use of
area by wildlife species proposed for diversion. Occurrence of large predators indicate
the health of the system and therefore the area proposed for diversion is the potential
habitat of the large carnivore species and is actively being used by them. This
ohservation conforms the remarks of CWLW, Maharashtra.

e) Vegetation around mining and dumping sites:

During the field visit, the team also visited various mining and dumping sites and
evaluated the vegetation around those sites. The most dominant tree used for slope
stabilization at dumping sites and for restoration of degraded areas was Prosopis spp. an
invasive species to India, Prosopis was first introduced to India in 1877 where it has
become invasive. Aggarwal et al,, (1976) found that the canopies of the invasive Prosopis
had far fewer understory species. Prosopis is at least in part a "driver” of decreased
diversity rather than a "passenger” responding to other factors that also decrease
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diversity (MacDougall, A, S and Turkington, R., 2005). Strong negative impacts of
Frosopis on the richness, evenness and densities of other plant species have also been
reported in many countries where it is also invasive (El-Keblawy A., and Al-Rawali, A,
2007). The observed effects of Prasapis canopies an species richness are same in higher
and lower stand densities.

f) Prosopis - an invasive species responsible for increasing human-wildlife
conflict:

With its proven negative effect on the diversity of native plant species, Prosopis is
responsible for enhancing the occurrence of human-wildlife conflicts in the vicinity of
Chandrapur, The species provides good cover for leopard and wild boar in the area. As
mentioned above, the understory of palatable species for herbivores is almost negligible
below the stands of Prosopis which make this habitat unsuitable for deer and other
potential prey species of Tiger and Leopard but makes this area as a potential habitat
for species which depend on cover to exploit the anthropocene such as Wild boar and
leopard. The occurrence of these species in the vicinity of human habitations result in
enhanced human-wildlife conflict in the area. Most of the mining agencies in the area
use Prosopis as species for vegetation /ecological restoration because of higher survival
rate, less maintenance cost and its invasive nature to green more area while spending
less money and time, This practice has lead an enhanced human-wildlife conflict in the

area.
g) Increase in Prosopis as a cover during last decade:

We also estimated the percent change in Prosopis cover across mining and dumping
sites within the Chandrapur area using time series analysis. We analyzed satellite
imageries from 2004 to 2013 to estimate per cent changes in Prosopis across dumping
and mining sites, We sampled six (06) grids (200m x 200 m) across the landscape and
estimated the change or spread, of Prosapis as a cover. Prosopis spread was estimated to
be 8.33% in 2004 and this expanded to 65.83% in 2013 which means almost 60%
incredse in an area covered with Prosopis than what was there in 2004. The time series
imageries from 2004 to 2013 are given in Figures 4 - 8 (Imageries are representative of
smaller area for visualization purpose). The details of vegetation change are provided in
Table 2. The time series analysis provides insights into the spread of Prosepis across the
mining and dumping sites in Chandrapur area. The present condition of vegetation as
on June, 2014 in sampling plots (200m x 200m grids) was actually sampled during the
field visit for ground truthing purpose and to evaluate the composition of vegetation at
sampling locations. One circular plot of 20 m radius within each 200m x 200m grid was
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used for validation of current vegetation situation. The details of spécies occurrence and

cover at sampling locations as on June 2014 is given in detail in Table 3.

Fig 4: Satellite Imagery of Mining area showing the extent of Prosopis julfflora during the year 2004
(15.04.2004). The coverage under Prosopis was just B.33%

Fig 5: Satellite Imagery of Mining area showing the extent of Prosopis juliflora during the year 2006
(26.01.2006). Extent of Prosopis coverage increased to 18.33% in just a brief period of 2 years.



Fig 6: Satellite Imagery of Mining area showing the extent of Prosopis juliffora during the year 2010
(02.12.2010). Coverage of Prasopis in 2010 enhanced to 32.5% from baseline extent of % in 2004,

Fig 7: Satellite Imagery of Mining area showing the extent of Prosapis juliflora during the year 2012
(24.09.2012). The coverage of Prosopis enhanced by almost 49% In comparison to base year of 2004 Le,
just B years
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Fig B: Satellite Imagery of Mining area showing the extent of Prosopis julifiora during the year 2013
(01.11.2013). The Prosopis coverage got further enhanced and cumulative increase from base year was
about 57%;,

Table 1: Temporal changes in Prosopis cover (per cent) across different years at mining
and dumping sites in Chandrapur area
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Table 3: Results of vegetation sampling across time series plot {iurmg June, 2014

st

'+ Cassia siamea

hysF

Pmmpr's Juliflora

s

' b 5iss0

R

h) Location of proposed area for diversion with respect to TATR South Corridor:

The proposed forest diversion area is at the western side of the Tadoba Southern
corridor, “Tadoba is connected to Chaprala WLS in Maharashtra and Indravati Tiger
Reserve in Chhattisgarh by TATR southern corridor. The pmposéd forest area for
diversion is adjacent to existing Durgapur open cast mine. This diversion may not have
much effect on movement of the animals through this corridor, but subseqguent
diversion if any may adversely affect the animal movement corridor. The locations of
Durgapur mine and area proposed for diversion with respect to TATR south corridor is

shown in Figure 9,
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Fig9: Location of various protected areas connected to Tadoba-Andhari Tiger Reserve
via TATR South Corridor with respect to forest area proposed for diversion

Recommendations:

1. The proposed forest diversion is at the western end of TATR south corridor which
connects TATR to Chaprala WLS down south and further to Indravati Tiger Reserve,
Chhattisgarh. The proposed forest diversion is expected to have less impact on the
mavement of animals using this cormidor but any subsequent/additional forest

diversion may impair the functionality of the corridor under consideration

The WCL should take the responsibility of making existing plantation areas (WCL)
within Chandrapur Prosopis free in a phased manner by replacing with native species.
which will greatly help in reducing the human-wildlife conflicts in the area. As is
evident from time series analysis, from 2004 till 2013 the Prosopis spread was
estimated to be from 8.33% in 2004 to 65.83% in 2013 which means almost

60% of an area is covered with Prosopis than what was in 2004.
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3. WCL should seek expert guidance for exploring options for better slope stabilization
mechanisms at dumping sites. Native grass species and occasional trees interspersed
in between should be the strategy for compensatory restoration instead of invasive
Prosopis spp.

4. Continued monitoring by a competent agency of use of existing corridor by wildlife is
vital along with maintenance of corridor functionality.

la view of above assessment, proposed forest (121.58 ha) can be considered for diversion
subject to stipulation of phased removal of Prosopis in adjacent reclaimed sites and
maintenance of functional corridor.
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ANNEXIRE 1

~ Brief Introduction of WCL - Chandrapur

Western Coalfields Limited Chandrapur Area is operating ten coal mines in & around
Chandrapur City of Maharashtra State of which six mines are underground & four mines
are opencast. A total workforce of 8471 persons is being deployed to produce around
6.0 Million Tonnes of Coal/Annum. Most of the coal produced is supplied to CSTPS-
Chandrapur as well as other power plants in Maharashtra & the rest of the country.
Some coal is also being supplied to Cement & other allied industries in & around
Chandrapur. WCL-Chandrapur Area has acquired approx. 4000 Ha. Land & provided
employment to about BO0 land oustees directly & supports about 1000 persons
indirectly as contractor’s labour, Mining activity has also created work opportunities for
sand/coal transporters, material suppliers, service providers like taxi operators,
Garages etc. The details of forest land acquired till March 2014 along with production

details are given below:

A) SURFACE FOREST LAND ACQUIRED UPTO 31.3.2014 (As per Notifications)

 Porestland

(M

 Remarks

25
uEincast rmnin

| 2013-14
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ANNEXIRE 2

GOVERNMENT OF MAHARASHTRA

No. FLD 3&13/CR 251/F-10
Room na. 4567 461 Anncx,
Revenue and Fores! Departroernt,
Maedam Kema Road, Hutatma Rajguru
Chowk, Mantralays, Mumbai — 400 031
Dated: Sth Auvgust, 2013.

To -

Drireciar,

Wildlife Instituce of India,

Government of Indin, -

Post Box no, 18, Chandrabani,

Dehwradun 248007, Uttarakhand,

Subject : Forest Land- Chandrapur DHgirict. : B
Diversion of 34.135 ha, of forest land for Durgapur Open Cant Mines of Western Coalficlds
Laal, Nappur.

Sir,
Western Coal Field Lid, Nagpur, a Public Undertaking of Government -of Indix, has

submitied a proposal for diversion of 34.135 ha. forest land under section 2 of Forest {Conservation)
Act, 1980. The proposed forest land is from village Sinhal in Chandrapur District, The project s
located at & distance of 12.25 km from the gore area of Tadoba Andhari Tiger Rescrve and ot 1.25
ke from the buffer area of TATR. As repored by the Chiel Conservator (Territoriat), Chandmpur,
the area his rich presence of endangered species such as Tigeo/Leopard and the area is sensitive as it
is 4 pood habitat for Tiger, leopard and other wild ammals, The proposed grea has presence of
endangersd Schedule - species such as Tiger and Leopard. The area is adjoining w0 the notified
buffer zone of TATR and very near 1o Chandmpur Town. The incidents of conflict betwern human
beings and animais have been reported on the increased level in last 4-3 years.

In view of this, the State Government is of the opinion that, it s necessary 1o camry out the
wildiife study in this arca before taking any decision to recommend the proposal ta Government of

Hence, it is requested 1o carry o Wildlife Impact Assessment Study with referchce 1o

whether this proposal would cause any damage 10 (he wildlife habitat and aiso whether iowill give
rise 1o the conflicts between human beings und animals,

The project authorty and concemed Torest officers are being informed extend all the
iecassary co-operation and assistanee to you in this regard.
. Youps faithfully,

BAF- PEngl ah Lenees o DL dex
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ANNEXURE 5

The GPS locations of proposed forest land (Boundary)
UDE
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8282

d¥ed dlahiead fofdes Western Coalfields Ltd.

(T BTaT O SO ) (A Govt. OF India Enterpriss)
NElGEr 2 Cif] (A Miniratna Compatiy)
SEEYE (T W e Office of the General Manager (Environment)
Website:westerncoal.nic.in CIN:ULO100OMH 1975GO10 18626 E-mail:gmenvironment.wel @nic,in
g FAEE: B wRE, e SEeR, A - e ool ey Sere R - 0712-2510151
Regd. Office.: Coal Estate, Civil Lines, Nagpur - 440 001, Tele Fax No - 0712 2510151
Ref. No: WCL/ENV/HQ/20-C & 3-D j EE Date: 29.01.2016
AT

To

The Additional Director General of Forests (WL).
MOoEF & CC, 6" Floor, Vayu Wing,

Indira Parvavaran Bhawan,

Jor Bagh Road, Aliganj,

New Delhi — 110 003

Committee of NBWL - Du ur Extension Dee

0/C - Regarding.

Dear Sir,

This has a reference to the letter No. J-11015/56/2008-1A, 11 (M) dated 24.02.2012, wherein the
EAC (T & C) had directed for obtaining stage-l FC for 121.58 ha & also clearance from Standing
Commitiee of NBWL, A copy of the said letter is enclosed here with for kind reference.

In fulfilment of requirement as desired above, the Stage-I1 FC for 121.58 ha of forest land has
since been obtained from MoEF & CC vide its letter No. F. No. 8-84/2014-FC dated 16.12.2015. The
aforesaid letter is enclosed along with a copy of assessment report submitted by WII, Dehradun.

In view of the above, we most earnestly solicit the clearance from Standing Committee of
NBWTL for the subject project for onward submission to EAC for further consideration,

Enclosures: As above
Yours Faithfully

% e«j\(o

General Manager (Envt.)JHOD

Copy to:

. AGM, Chandrapur Area, WCL.
2. GM (L & R), WCL (HQ). Nagpur.



drErar-siendl <Oty Yoy TADOBA-ANDHARI TIGER PROJECT

ETT FATHE AT THEOAE, Ho 115, Geggy Q%‘m Office of Fleld Director, Mul Read. Chandrapur 4424011
T e\t 3SR olsfls2-2usla?0E of_fdtatr@rediffmail com; Phone 07172-251414, fax 277116

Sub:-  Confirmation regarding locations of 16
coal mining projects of WCL wrt
Tadoba Andhari Tiger Reserve (TATR).
No. Desk-5/Survey/11-12/ 2.2
Chandrapur, Dated :- 10/02/2012
To,
Additional Principal Chief Conservator of Forests (Wildlife).
East Nagpur

Ref :- 1) General Manager Chandtapur Arca letter No. WOL/CHA/GM/ENV/S7Y.
dated 107/02/2012. {Copy enclosed)
2) This office letter No. Desk-3/Survey/09-10/659, dated 16/01/2010,

shri. T.N. Jha, General Manager. Western coal fields Ltd. Chandrapur and Shri. 8.K.
Jagnania. Regional Director, CMPDI RT TV, Nagpur discussed the issue of “Durgapur Open Cast’
and “Durgapur Extension (Deep) Open Cast™ boundary with the reference to this office letter No.
Desk-5/5urvey/09-10/659, dt. 16/01/2010. In response 1o the General Manager. Western Coal
fields Ltd. Chandrapur letter dated 10/02/2012. the boundary of two proposed apen cast referred
above shown on enclosed map duly certified by CMPDI RI 1V, Nagpur and WCL area on
10/02/2012 has been duly tallied with the map submitted earlier for “Durgapur Open Cast™. Since
the boundaries shown on both maps are coterminous, the erow fly distances communicated vide
this office letter No. Desk-3/Survey/09-10/659. dt. 16/01/2010 is valid for ‘Durgapur Open Cast®
and 'Durgapur Extension (Deep) Open Cast™ taken together. It is reiterated that the proposed
combined area of both open cast mines are at a distance of 12.23 k.m. from the core area and
1.25 k.m. from the bufler area of Tadoba-Andhari Tiger Reserve.

The report is submitted for issuing necessary certificate to the OSD, Environment WC'L,

Nagpur.
g A nv W(

Chief Conservator of Forests & Field Dircctor,
Tadoba-Andhari Tiger Reserve, Chandrapur

Copy submitted to/ forwarded with compliment :-

[) The Principal Chief Conservator of Forests (Wildlife). M. 8. Nagpur
1.2} The General Manager, WCL Chandrapur Area

3) Chief Conservator of Forests, North Chandrapur

4) Deputy Conservator of Forests, Chandrapur Division, Chandtapur
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SITE INSPECTION REPORT

Sr.
No.

Items

Observation and Remarks

Name of Project

Wildlife Clearance proposal for renewal of
forest clearance of 80.77 ha. forest land for Durgapur
Open Cast Project, Western Coalfields Limited,

Chandrapur Area under Chandrapur Forest Division.

2 | Forest area involved 80.77 ha.
Location
e Division Chandrapur Forest Division, Chandrapur.
e Range ) Chandrapur
e Round Durgapur
e Beat Durgapur
e F.S. Improvement Working Circle

4 | Date of Site Inspection 27/03/2024
Details of forest type and flora of existing crop, with The vegetation according to Champion and
botanical name of species. Seth’s classification belongs to the Sub group -

Tropical dry deciduous forest and sub-group SA/C3
southern tropical dry mix deciduous forest type
having Teak as dominant species. The main
associates of Teak (Tectona grandis), Ain
(Terminalia tomentosa), Bamboo (Dendrocalamus
strictus), Bija (Pterocarpus marsupium), Dhaoda
(Anogeissus latifolia), Haldu (Adina cordifolia),
Salai  (Boswellia serrata), Tendu (Diospyros
melonoxylon), etc.

6 | Density of the forest area Mined out Area. The density is below 0.01.

7 | Details of fauna including their population and Fauna Vertebrates :- (1) Mammals 80
distribution from Wildlife Sanctuary, National Park or | species, (2) Aves 280 species, (3) Reptiles 54
Reserve species, (4) Amphibians 11 species, (5) Pisces 84

species, (6) Snakes 28 species, (7) Birds 280 species
Invertebrates :- (8) Millusca 37 species,
(9) Dragonflies 41 species, (10) Muntoidea 51
species, (11) Hemiptera 25 species, (12)
Lepidoptera 68 species. (13) Scolopendridae 3
species & (14) Scorprionida 34 species etc.
8 | Other aspects of importance

e Historical / Archaeological

e (Geographical

e Religious

e Geological

E\D Drive\Survey\Unicode'80.77 DOC\Wildlife Proposal\Part-Ill.doc




1985

9 | Remarks regarding sensitivity of area likely to be The proposed 80.77 ha. area was already
affected due to project. mined out. Hence, no major negative impacts to
be seen due to diversion of the area.
10 | No. of Photographs (is enclosed) No
11 | Whether violation of the act has been noticed No

anywhere.

Date :- 28/03/2024
Place :- Chandrapur

END Drive\Survey\Unicode\80. 77 DOCWildlife Proposal\Part-lll.doc -5-

s (Prashant Khade)
Divisional Forest Officer,
Chandgafar :':: etDivision,
_;




BEFORE THE NATIUONAL GREEN
TRIBUNAL, WESTERN ZON E, PUNE

Original Application No.198 of 2024
In the matter of :

News item titled “Coal Over Conservation raise
Applicant

Versus
Principle Chief Conservator of Forests.

& others Respondents

Reply Affidavit of Respondent No.1
DATED 28" February,2025

D.M.GUPTE

ADVOCATE FOR RESPONDENT
NO.1

3,LAXMAN APARTMENT
25/26, OLD TOPHKAHANA,
S’NAGAR, PUNE - 411 005
MOBILE : 9422317884

email: advgupte@gmail.com
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